
 

TWENTIETH REPORT 

STANDING COMMIT! EE ON 
URBAN AND RURAL DEVELOPMENT 

(2001) 

(THIRTEENTH LOK SABHA) 

MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOPMENT) 

DEMANDS FOR GRANTS 
(2000-2001) 

[Action takm by G«rotnrm.cmt on fM recammimdc:iticns conmined in the 
Thirteenth Rtpctt of tht Stmuling Commirt« on Ur!Mn tind 

Run:il ~opmenl (Thirlantk Lok Sl.bhn)l 

Pwsmltd to Lok Sabhi:i an 19.4.2001 
I..Mid in Ra/ya Sabha on 19.4.2001 

I 
LOK SABHA SECRETARIAT 

NEW DELHI 

April, 2001KJtQitra 1923 (Siihi) 



 
 
 
 
 

 
 
 
 
 
 
 
 
 
 
 
 
 
 



 
 
 
 
 

 
 
 
 
 



 
 
 
 
 
 



 
 
 
 

COMP()SIDON OF THE STANDING COMMITfEE ON 
URBAN AND RURAL DEV6LOPMENT (2001) 

Shri Anant Gang:Mam Gaete - Chaimtlln 

MEMB&RS 
Lok Salma 

2- Shri Mani Shankar Aiyar 
3. Shri Padmanava Reher 
4. Shti Juwant Singh Bishnoi 
5. Shri Amhati Brahmaniah 
6. Shri Swadesh Chakraborty 
7. Shri Haribhai Chaudhry 
8. Shri Bal Krishna Chauhan 
9. Prof. Kailashc Devi 

10. Shrim.a.ti Hema Gaman.g 
l l. Shri Holkhomanp; Haokip 
12. Shri R.L. Jalappa 
13- Shri Babuhhai K. Kata:ra 
14. Shri Madan l.al tchurana 
15- Shri Shrichand Kriplani 
16- Shri P.R Kyndiah 
17. Shri Bil Singh Mahato 
16. Shri Punnulal Mohale 
19. Dr. Ranjit Kumar Pimja 
20. Shri Ramchand:ra Pas.wan 
21. Shri Oland.resh Patel 
22. Shri Dharam Raj Singh Patel 
23. Prof. (Shrimati) A.I<. Prema)am 
24. Shri Rajesh Ranjan 
25. Shrt N:i.khilananda Sar 
26. Shrl Maheshwar Singh 
27. Shri Chinmayanand Swami. 
2.8. Shri Sunder Lal Trwari 
29. Shri D. Venugopal 
30. Shri Chintai:nan Wanaga. 

(iii) 



 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

(Iv) 

31. Shri S. Agn1nj 
32. Shrimati Shaban.a Azffli 
33. Shri Kamendu Bhattadwujc!e 
34. Shri N.R Dasari 
35. Shri RS Gava.i 
36. Prof. A. Lakshmisa.gar 
37. Shri C. Apok Jamir 
38. Shri Faqir Chand Mullarua 
39. Shri Onward L Nongtdu 
40. Shri A. V'ljaya Raghavan 
41. Shri N. Rajendran 
42 Shri Solipeta Ramachandra R£ddy 
43. Shri Man Mohan Sama! 
44. Shri Suryabhan Patil Vahadane 

L Shri S.C. Rastogi 
2. Shri K. Chakraborty 
3. Shrimati Sudesh Luthra 
4. Shri A.IC. Sriv~tava 

/pmJ Swmiry 
Deputy Sttrdd,y 
Unkr Secretmy 
Committte Officer 



 
 
 
 
 
 
 
 
 
 
 

t 
' 

I •: 

"!: 
j'. 
'1 

INTRODUC110N 

I, the Chairman of the Standing Committee on Urban and Rural 
Development f2001) ha¥ing been authoriaed by the Committee to 
submit ~ Report on theh behalf, pmw,t the 'J'wen.Heth Report on 
Action taken by th.e Gcwemment on the recomawnd.ations contained 
in the Thirteenth Report of the Standing Committft on Urban and 
Rural Oev1:lopment (1999-2000) on Dem.ands for Grants (2000-2001) of 
the Department of Rural Development (Ministry of Ru:ral Development). 

2. The Thirteenth Report was presented to Lok Sabha on 
24th April, 2000. The replies o( the Government to all the 
recommendations contained in the Report were received on 25th 
August, 2000, 

3. The replies of the Govemment were examined and the Report 
wu consid.enid. and adopted by the Conunittee at their sitting held on 
12th :March. 2001. 

4. An analysis of the action taken by the Government on the 
recommendations contained in the 1h:irleenth Report of the Committee 
(1999--2000) is given in Appendix Ill. 

Nr.w OEuu; 
18 April, 2001 

ANANT GANGA.RAM GEETE 
Chtlirman. 

Stondrng Commitlee on 
Urban and Rund Developmmt. 



 
 

CHAPTER. I 

REPORT 

This Report of the Committee on Urban &: Rural Development 
(2001) deals with the action taken by the Govemmen t on the 
re(ommen.dations contained in th.elf 1ltlrteenth Report on Demands 
for Grants fol' the year (2000+2001) of the Department of Rural 
Development (Mirtistty of Rural Development) whim was presented 
IO Lok Sabha an 24th April. 2000. 

2. Action taken notes have been ~ived from the Govemment in 
respect of all the 37 reoonunendations which have been categoriaed ii!ii 

follows: 

(i) Recommendations which have bee:n accepted by the 
Government 2.7, 2.11, 2.12, 2.17, 3.101 3.19, 3.28. 3.29, 3.41, 
J.42, 3.47, 4.9~ 4.10, S:5, 5.15, s.19, s.20. s.21. s.26 and s.27 

(U) Recommendations which the Ccmunittee do not desire to 
pursue in view of Govemment'5 replies 2.19, 222, 3.57 and 
4.17 

(iii) Recommend•tions in respect of whkh RepHe~ of the 
Government have not been accepted by the Government 
2.3, 3.11, 3.15, J.1B, 3.3(t 3.48, 3.54, 3.57, 4.13 and 5.29 

(iv) Recommendations in ~ of which final replies of the 
Government are still awaited 2.14, 2.16, 3.40 and 5. 7 

3. The Committee desire lb.at fiml replies in rel!lpect of the 
recommendations for whkh only interim replies have been given by 
the Government should be furnished. to Committee within three 
monttui of the preaienti.tion of the Report. 

4. The ~onunittee will now deal with action ta.ken by the 
Government on some of these recommendations in the succeeding 
paragraphs. 
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A. EnhanceinUJit in outlay for anti•poverty programma and the 
proper utilisation of resources-

Recommendation (Para No. 1.3) 

5. The Committee had recommended as under. 

"1he Committee are deeply concerned over the reduction in the 
out.lay for the year 2000-:2001 as compared to the previous year, 
resulting in proposals for lower allocations for the major schemes 
of the Deparbnent. The Committee are also concerned to note that 
the PLilruUJlg Comnmsion a.greed to provide only around 25% of 
funds during 9th Plan period as against the proposals submitted 
by the Government. Keeping in view the fact that all the schemes 
of the Department are aimed at liberating the rural masses from 
ahrect poverty and for permanently improving their economic 
standards for the development of the country, the Committee 
strongly deplore the lackadaisical perceptions of those in the 
Planning C~on as well as in the Government for failing to 
concede the requared outlay for the programmeg. The Committee 
urge tl,a t high~ levet coordina. tion be undertaken between the 
Government and the Planning Commission, in consultation with 
Stale Governments, RBI, NABARO a,nd other ~oncerned, to 
exponentiaHy increa:;.e the allocation of resources for anti-poverty 
programmes and improve the efficacy of adminiatrahon in 
particular by a{'("(lrd ing primacy to the nwo•vement of PRls in all 
these srhemes and eliminating waste and corruption to ensure that 
as many p-aise io the rupees as possible reach the jntended 
btlnefiC'i arie!i." 

6. The Government in their reply have 5ta.ted: 

"The issue of increasing allocation for the major schemes of the 
Department of Rural Development during the current financial year 
as also for the Ninth Five Year Plan, as a whole, wu taken up 
with the Planning Commission and the Finance Ministry at thE' 
level of Minister of Rura] Development, requesting to provide 
higher ouUays for the poverty alleviation programmes, keeping in 
~ the importance being accorded to the Rural Development 
sector. 
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Under SGSY the~ are Committees lo review the performance of 
the programme aod to ensure it5 effective impLementation/ 
administration by way of a continuous diaJogue with the State 
Governments and Bankers. At the State Level a State Level 
Coordination Committee (Sl ..CC) monitors the programme and 
suggest remed.iaJ actions to increase the efficacy of administration 
of the Scheme. In this Committee Government of hi.dia., Planning 
Commission, State Govcnuncnts, RBI. N ABARD & other concerned 
Departments are members. Similarly at the Central Level, the 
Central LeveJ Coordination Committee (CLCC) monitors, reviews 
and ensure!i effective implementation of the programme and lays 
down policy gu idehne relating to credit linkages for SGSY. In this 
Committee, the Government of India. RBI, NABARD, State 
Secr-etaries. Planning Commjsstun and other concerned 
Departments/ Agencte:S are members. 
As per the E:')l:.isting Guidelines, 100% of the allocaited funds under 
Employment Assurance Scheme (EAS) and Jawahar Gram Sauuidhi 
Yojana OGSY) are released to the Pancha yati Raj Institutions through 
the District Rural Development Agencies/District Panchayats. Steps: 
have been taken to ensure that beneficiaries Wlder the Indira Awaas 
Yojana, the Ja.wah.ar Gram Samridhi Yojana. and the Swaranja.yanti 
Gram Swarojgar Yojana are selected m the Gram Sabha meetings. 
The Gram Sabha has also been authoru.ed to approve works to be 
undertaken under JGSY. 

The PRis att involved in the SGSY at different levels and stages, 
for example, Panchayat Samiti is to give its recom:mendations on 
the list of key activities identified by the B]ock level SGSY 
Committee, the list of BPL households, ideritified. ~gh BPL 
Census and duly aprroved by the Gram Sabha.. is to fonn the 
basis for identification of families; for assistance under the SGSY. 

JG.SY was launched with effect from 1.4.1999 after te5tructuring 
the erstwhile scheme of JRY. During 1998-99, the Jast year of JRY, 
the aUocation was Rs, 2060 crore out of which about Rs. 1406 
crore was meant for village Panchayats. Afoor restn.u:turing of JRY 
into JGSY, entire JCSY funds (Central and State Share} go to the 
viUaige panc:ha ya.ts who are required to implement the programme. 
During 1999--2000, budget allocation Wider JGSY was Rs. 1689 crore 
(RE) out of which Rs. 1685.28 crore was :releued to the village 
Panch.ayat through the DRDA.s / ZPs. 1hu5 there WilS a 20% ina'ease 
in the flow of Central Assistance to the Village Panchayats under 
JGSY du ring 1999--20001 over the fund!i released to them under 
JRY during 1998-99. During 20JO..l001, total allocation under JGSY 
is Rs. 16.50/- crore out of which Rs. 1645.50 crore is earmarked for 
release lo the VJlhige PMChayats. As compared to l 999-2iXXJ, it 
represents a reduction of only l.36%,. 
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Regarding the Committee's su~tion to accord primacy to the 
involvement of PR.ls in the implementation of JGSY, it is mentioned 
that after restructuring JRY, the new programme JGSY is 
implemented entirely by the Village Panc-hayats. They are 
empow~red to take up infrastructure development wo.rking costing 
up to Rs. 50,000 / - with the approval of Gram Sabha. Entire funds 
induding Central and State share go to the Village Panchayats 
through the DRDAs. The Gram Sabha can appoint vigilance 
Committees for each Village under its jurisdiction to oversee, 
supervise and monitor the impJemental:ion of each work under 
the programme. lhere is also provision for soda] audit of the 
works by the Grruti Sabha. 

The budgetary allocation of Employment Assurance Scheme during 
the current financial year i5 Rs. 1300 crore as against 
Rs. 2040 crore during 1999--2000. The Miniater of Rural Development 
has already written a letter to Minister of Finance and Deputy 
Chairman Plannhtg Commission requesting for additional funds 
under EAS for the current year at least to the Jevel of 1999-2000 
i.e. Rs. 2040 cron:. 

In so far as Rural Hou.sing js concerned, it would be pertinent to 
mention that the Budget Estimate for Rs. 2000-2001 is 
Rs. 1710 crore, which ~ the same u the Budget Estimate for Rural 
Housing in 1999-l(XX). 

As regards Rural Connectivity Programme, the Union Government 
are presently, ~gaged in formulating a comprehensive scheme for 
the construction. of roads to provide rural connectivity, in the 
country, which is to be laWlChed: m the cunen.t yea.r. In consultation 
with the relevant organisations/ agencies an allocation of 
Rs. 2.SOO crore has been provided for the scheme in the year, 
2000-2001. 

So far NSAP is concerned, the allocation during 2000-2001 is. higher 
by Rs. 5 ~rore. It is Rs. 715 crore u against the previous year's 
aUocation of Rs. 710 crore (RE). 'The allocation is. however, much 
le$$ than what is required to rover the number of people/famihes 
due to be benefited annU.11Uy under NSAP. Th.is Ministry has s!nce 
written to the Finance Ministry for allocation of more fund8 for 
NSAP speciftcall y in view of the requirement to adopt the 
"10% allocation out of the total BE fur 1999--20.'X)" norm for the 
NE Staites. Additional funds have been asked for so that the 
allocation to the non-NE States during the current year can be 
maintained at least at the level of 1999.200(). 
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As regard, the involvement of the PRli: in implementing the 
achemes w,der NSAP, it may be stated that the modified NSAP 
Guidelines already provide for more active partidpalion ol the 
PRl/Municipalities in the delivery of sod.al assistance so as to 
make the programme more responsive and effective. 

So tar as Annapurna scheme is concemed, the budgetill)'" allocation 
made for this programme is Rs. 100 crore during 20()0.2()()1 as 
against the projected requirement of Rs. 2f1l ... "f'Ore. 1his Ministry 
has already written to the Finance Ministry as wen as the Planning 
Commbsion for enhanced budgetary allocations under this 
programme. The iiSUc is being pursued at appropriate levels.'' 

7. The Committee are not indined to ilCcept the ildion taken 
reply furnished by the Government. to ensu-re proper implemaitation 
of vari4Jus .anti-poverty programmH they in their earlier 
recommendation had &tressed on the foUowing;---

(i) High L~vel (Ootdination for inneal!lrd allocation of 
TI!!IIOUtca; 

(ii.) Improvement in the efficacy of administration; 

(iii) Primacy to the involvement of PRis in aU the schemes; 
and 

(iv) Elimination of wute and conuptlon. 

Instead of fumid.hing the categori.w reply indkating the eteps 
taken/to be take11 by the Govl!mment in pursuance of the 
recommendations of the Committee,. the Govemment have furnished 
a routine n:ply enumer~ti.ng the existing position regarding the 
implementation of various s(hemea of the Dtpartment of Rural 
Developntent, as per the guideline,, already known to the Commjttee. 
Further, the Committee find that ai per the- Government's own data,. 
as furnished in the action taken reply, the allocation during 
2000-2001 Wider various scheme!! like JGSY and EAS is lesser than 
that of tt)99.2000. The Comntittee take Hrio\18 exception to the way 
the Govemment have tried to •idetrack. the main issues and would 
tike lo reiterate their earlier recommendation. They desire that the 
n'l.am issues raised in their ruommendation •houtd be ad.dressed 
11pedfically and mctkulously in the action taken n:ply and the 
Committee should be informed. about the stepmi, taken .in that dlNdion 
as Hrly as possible. 
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B. Allocatlcm of 10% outlay to Norih-Eaatfl!'m St.ab~9 

Rec:ommendation (Panl No. 2.14) 

6. The Committee had recommended as under:-

NThe Committee while appreciating the step, taken by the 
Government to allocate 10% of the- total aJlocaUon of the 
Department exclusively for N orth-Eastem States and Sikkim, hope 
that the perspective pl.an for the development of rural areas in 
North-E:astem Stal~ illld Si.kldm win be finalized expeditiously to 
ensure their integrated development. They would cllso like to be 
~pp:rised of the said perspa--tive plan when finalized. and the follow 
up a.dion takm thereon.'' 

9. The Government in their repl>' have stated: 

"All North-Ea5tem State,; including Sikkim were requested. to 
prepare perspective p]ans for the development of rural areas in 
thE'ir States for ensuring integrated development. The importance 
of preparing per!!opective plans expeditiow:ly was emphasized by 
the Mint:StE>r of Rural Development in a meeting of the State 
Ministers of Rural Development of North-Eastern States in 
f uly, 2000. The Committee will be apprued of the perspective plan 
when finalized. and l:he follow.up action taken thereon." 

10. The Committee wiah to know whether perSpec:tive plans for 
d~velopmenl ot rural areas h•ve now been prepared by all the North-
East States, induding Sikkim, .and,. if not, the step& ~.ing u.ken to 
expedite this. The Committee would also like to know whethe-r 
Government have a time-.ftame withi-. which the Perapmive Pl..m 
for the entire ft8ion will be finalised, the delaiL!I thereof .-II the 
foUow-up action taken ther«ln. 

C. Special Plan for utilising 10% of the allocation earmarked for 
North•Eastem Statea. 

Rli!1.ommend.won (PiU'a No. l.16) 

11. The Committee had ~ommend@'{f as und~r: 

"While ~ppredating the fact that. despite several special initiatives 
towards developing the North-East, the avowed objective i.n th.as 
regard remains unatained, the Comm.itlee urge the Government 
to put into place a special plan for utilising the entire 10% of the 
outlay exdusively earmarked for the 
North·East which should envisage implementation of 100"'/o 
Centrally Sponsored Programmes with the Central and the States' 
share standing at 90: l O." 



 

 



 

fl 

15. The Government in their reply have stated: 

"Funds under SGSY are released in two instalments. For the 
2nd instalment, the districts have to send their claJrns alongwith 
the Audit Report, Utilisation Certifi.c-ate~ etc. The claims 111:n: to be 
made before the end of December every year otherwise the 
Guidelines provide for a deduction for delayed submission of 
claims. Notwithstanding this, some dii.tricts submit their claims 
late. Moreover, clarifications to be obtaaned from distrk:ts also take 
time. The5ie factors are Itiponsible for release of a substantial part 
of the allocation in the la.st quarter of the year. 

A letter is being issued to all State Govemments to gear up the 
speed of implementation. The SCSY Guidelines stale that the 
Programme will be implemented and monitored by the DRDAs, 
the Panchayati Raj Institutions, Banks, the Line Deparhnents & 
NGOs. The detailed. monito-ring formats for monitoring o( physical 
and financial achievement under the SGSY were issued to a11 
States /UT:,. as well as to all the DRDAs. The visits of Area Officers 
(of the Ministry of Runl Development) to their respective States 
also helps in monitoring the Programme." 

16.. The Committee are not salilfied with lhe plea advanced. by 
the Government that clarifications to be obtained &om di•tricts took 
sometime resulting in Jag end relea.se-11 by the Central Government. 
The Committee are appalled. th,1t the Govemmen t in their adion 
taken reply have not seri01u1ly pondend over the recommendation 
of the CommiUee to gea:r up the implementing agencies with ,1 view 
to abnrb the releues, which would ensure 100% utilisation of outlay 
earmarked for various schemes. The Committee, th1:refore, urge that 
the Government ahould p,1y serious at~rdion to this, and find out 
ways and mea1111 lo en.ure that utilisation certificates from the 
respediw Stat~ Governments a.re received in ti me and the 11,e~and 
instalment ia rele.illled expeditiously, particularly before the end of 
December, q stipulated in the guidelines. The Committee feel that 
lhb would not only ensuff' belier utilisation of outlay, but would 
a.lso ob¥ iate miautilh.i!.lion of •carce resoun::e,i. Further,. while noli n g 
the adion taken by the Covernmenl la gear up the speed of 
implementation and detailed monitoring of physical and financial 
a.chievements, the Committee wish to be informed o ( th.e: ground 
realities. Mon!!over, the Committee regret that no adion has been 
taken on the rttommend.atiun for real time monitoring of financial 
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outlay to physical achievement. They hope that the Government 
would quicken the pace of follow up with the State Governments 
and inform the Committee about the outcome. Finally, the Committee 
deeply regret the evident reluctance of the Ministry lo even examine 
how ·PR!s can be more effectively involved in efficient and cost· 
effective planning and iniplementation of these programmes. The 
Committee wish to be informed in detail abou.t the month-wise 
release of SGSY funds it\ 2000-2001 in comparison to releases in 
1999-2000 to enable the Committee to gauge how effective are the 
revamped administrative measures. 

E. Constitution of SGSY Committees in the presence of a system 
of three tier Panchayati Raj 

Recommendation (Para No. 3.15) 

17. The Committee had recommended as under: 

,.The Committee express their concern over the constitution of SGSY 
committees when already a systen1 of three tier Panchayati Raj 
System exists. They, therefore, feel that U,e implementation of SCSY 
should appropriately be entrusted to PR1s with a view to deep 
rooting and strengtJ\ening the Constitut ionally recognized 
democratic apparatus at grass root levels." 

18. The Government in their reply have stated: 

"11,c Guidelines of the SGSY state (in pa:ras 8.3 and 8.4) that U,e 
most important role under SGSY is played by 11\e Gram Sabha i.e. 
fue approval of the list of BPL families. ·me Gram Panchayat also 
monitors the performance of the Swarozgaris." 

19. The Committee are dissatisfied wit!, the vag ue reply furnished 
by the Government in response to their concern over the constitution 
of SGSY Committees in the presence of a three Iler Panchayati Raj 
institutions existing in respective States/UTs and further devolving 
the implementation of SGSY to PR!s. Instead of taking action on 
the recommendation of the Committee, the Government have 
reproduced the already known/existing guidelines according to which 
the list of SPL families is approved by Gram Sabha. The Govecnment 
have perhaps not appreciated the recommendation of the Committee 
in the right perspective. The stress of the Commitlee's 
recommendation is to entrust the total implementat(on of SGSY to 
PRIS as in the case of JGSY. The Committee, U.erefore, reiterate 
their earlier recommendation and would like the categorical reply of 
the Government on the issue raised by the Committee in their earlier 
recommendation. 
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F. Recovery of loana advanced under SGSY 

R~co.nunendation (Pua No. 3.18) 

20. The Committee had .recommended as under. 

UWhile shilling the concern of the Goverrunent in ensuring a 
satisfactory position of recovery of loans ad van.ced under SGSY, 
the Committee feel that the decision of the Government to debar 
Pan~hayats and intermediate Pancha.yats registering less than 80% 
recovery from SGSY w.e.f. 1.1.2001 is too harsh to be taken a.t trus 
juncture. The Cotrunittee- recommend that this deci!;lon may be 
deferred until the trends of recovery under the revised proposa]s 
a~ available." 

21. The Government in their reply have stated: 

"The above provision has been made in the Guidelines, as the 
thrust of the SGSY is on Self Help Group (SHG) and key itdi vities. 
The evaluation studies conducted by NABARD revealed that 
recovery under SBGs have been cent percent, in the context of 
which. the target of 80% of recovery set for the Panchayat&, is not 
unrealistic. Moreover, Sw aro;;i:;garis happen to be from BPL list, 
approved by the Gram Sabhas and the Gram Pancllaiyats are 
associated with the Programme at almost every ~tage. Apart from 
the Gram Pancha yat, the Ie$poMibility of recovery is also with 
others for which provision has been made in the Guidelines. 

ln bric!, the pro-vision is as follows: 

"The Block Level SGSY Committee would monitor every month 
the progress of different Swarozgaris. The Ccmmitt:ee would also 
see whether the schemes/projects have been grounded and they 
are givmg the intended income including repayment loan. Prompt 
action in case of default cannot he over emphasized. The bank 
shall abo f umi.sh every month a list of dcfau]ters so that Block 
SGSY Committee may look into the rcai;ons. bl case of groups 
there shall be periodic meetings of SHGs to monitor the 
performan<:e. The Gram Panchayat will also be given the list of 
defaulting Swarozgarh. requesting them to take suUahle measures 
for repayment of loans. In Panchayats with high default rates( the 
BOO/ lJRDA f.hall organize rerovery camps. It is nece!:i.Sary that 
DRDA kePp a dose watch over the tepayment position in each 
Panchayat. The District Administration shall assist the banks in 
the recovery through designated legal process including 
appointment of Special Recovery Officers and enactment of mod.el 
Bill as recomn,ended by Talwar Committee. Since recovery will be 
a joint effort and the thrust of SGSY is a group approach, recove:ry 
nf OO'X, seems to be achievable. Since the SGSY is m Hs initial 
!Stage of implementation, it is, therefore, necessary to observe the 
perfonnance of recovery of loans under SGSY before it is reviewed 
at appropriate time." 
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:21. The Comm .tt~ appreciate: the con-c:em of the Government 
with ug.ard to the !ierious u.sue of recovery of loans ,1.dv.ilnced unde.-
SGSY lo the beneficiaries. However. thl!!y feel that the p•rsptttive 
of the Covenunent ta achieve the t;arget of 80% of the re«>very il5 
not realistic. Further, th~y are still to be convinced abQut the 
eva,lua.tion study conducted by NABAR.0 claiming lhat the recovery 
under 'Self Help Group81 i1 · 100%. While the perception of the 
Gonrnment and N ABARD reg.m;ting 100% recovery rate may be 
reality in a few StilteS, but ii is unlik-iely to the case everywhere. 
Further-, the positLon of recovery oi loan in respect of individuals is 
not very good~ which alrio has to be taken into consider.ation1 while 
fixing the said norms of 80%. The Committee, therefore, would like 
th at the Government should colle-d the in form..a.tion from various 
State Government!! regarding the recoYery position in respect of loan 
advanced under SGSY to S~lf Help Groups u well as indjviduals 
during thll!! year 2000-:2001 and furnish the information before the 
Committee to enable them to appreciate lhe tiuget of 80% of recovery 
under SG SY, as sel in the guidel ine5-, as a condition for P anchayats 
and lnunned.i ale P.anchayats to get the funds for the said Scheme. 
The Committee would also wish to receive a list of Panchay ats/ 
Intermediate: Pallchayats who have been debarred for r-egistering less 
th iln 80 percent re,coyery. 

G. AttitUdf of Binks tDW.ards restru.ctured SGSV 

Rerommendation (Para No. 3.19) 

23. 1be Committee had recorrillended as under: 

"The Committee de::;ire that under the restructured SCS Y, the 
following step5 be taken to improve the attitude of banxs towards 
the implcmentati on of the programme: 

(a) the genuine bcnefic.iaries are helped in completing the 
requ i s.ite fo.rm~H ties for getµng the loan from banks; 

{b) only the genuine beneficiaries approved by the Gram Sabhas 
and other authorized l~al bod iff as are eligible under the 
guidelines should get the loaJ\$ from the banks; 

(c) the loan is sanctioned for Viable protects; 
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(d} maximum loan as -per the-guidelines are usual1y advanced; 
I ~ ""II Ir 

(e} the applications an:; disposed of w-ithht a specified time~ 
. . while rejecting an o!'.PPlicat~on... . the beneficiary i& explailwd 
. the reasons for the' nijection of hi.a/her application; and 

J • ·.·, • 

·(f) the number of. ~ctn of applkation of beneficiaries on 
flimsy gmund!i Jib. incomplete forms etc. is ted uced. to the 
mini.mum.,, 

24. The Government hi:. "ttieir reply have stated: 
r I • "•. 

"(a) &: (b) Under the restructutro: scheme of the 'SGSY, Swal'(Y.l!garis 
are to be assisted· only from the BPI... li!.t which is approved 
by the Grant Sabha. 

( c) Under the SGSY, only the viable projeds are to be identified 
which may provtde a net income of , Rs. 2000 per month 
after repayment of loan. The project reports are prep~d 
for each activity and for eadi. Block separately, whether it 
is for individual or group or both. The eoonomia,_ 9! ~ 
viable projects should_ clearly spell out details of investment 
required., returns, repayment scl-.ed uk and net income, lo be 
accrued to the Swarozga:ris. 

{d) 1he Unit cost of activities/project profiles is worked out by 
M/s. NABARD taking into acCOWlt the prevailing loca.1 
market rates. A copy of such unit cost is circulated to service 
area Banks to sanction and d.i$bune the loan in accordance 
with these unit costs. lmtrudic,ns have ahead y been issued 
by RBI that no unde*rfinancing should be done by the 
Banks. 

(e) "The 8anb. have been ad vised by the RBI that scmtiny of 
the loan ilp-plicatioo.s should be done within a period of 
one month from th~ da.~ of its receipt and di!bunement 
made within a. period of 3 months of Us receipt. Banks 
have also been advised that they should dearly indicate the 
reuonsi for rejecting the. apPlications so that nece55ary 
modifications could be made in consultation with the 
Swarozgaris. 

{f} The Sta.tes/UTs have been asked to ensure that loan 
applicatioru; of the Swarozgaris are 50Utini.ud. fully before 
being sent to Banks, in order to miniJl'1.iu, the chances of 
rejection of applications on non·material of grounds." 
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24A. While noting lh.e reply furnished by the Govemmept in 
pursu;mce of th~ir recommendation regarding improvement in the 
.attitude of banks towards the implementation of the restructured 
SGSY, the Cuiri.mittee find. that lhe Goveriunent ha.vie not rep 1 ied to 
their recommctnd.ation at Para l.19(a) of the llep-ort according to whkh 
tM hilltk• should help the iU1t.t'l'ate ben•fidadu in filling the form 
properly and complete the n:qui.!lite fQCmall~ for getting the loans 
under SGSY. The Committee would lib th.il.t ~ Govemmenl &hould 
reply to this specific iHue raiaed in .Uteir earliel' Mtommt:nd.alion. 

H. 04:-mocr.atisation of ii.utcti.onal rnpon&11illily of SGSY and JGSY 

Re<omm.i!nd.i.U.on (Para No. 3.30) 

25. The Committee had recommended as under: 

"The Committee are also concemed that the distinction between 
income generation and infraUructure creation, which hu 
characterised poverty alleviation programmes since their inception, 
has been blurred. in the restructured JGSY. They urge that the 
focus on JGSY be on income generation through wage employment 
and the focus on SGSY be on infrastructure cn?ation. Through self 
emp1oyment, the Committee note with satisfaction that an attempt 
has been made to democra ti5-e the functional l"e.$pons.ibility of SGSY 
and f GSY by inten::onnecting the implementation of the former 
with the Intermediate Paru::hayats and the latter to the Village 
Panchayats. The Committee urge that :;iimilar e)(.ercises bf!: carried 
out for the other programmes of the Ministry to avOi.d need.less 
overlapping and du p hca Hon betwe,e n different tiers of t h,e 
Panchayati Raj System." 

26. The Government in their reply have stated: 

''There already exists a wage-employment programme called EAS. 
It was therefore, not felt necessary to have another wage 
employment programme. The decision to .restructu.re JRY into JGSY 
with the primary objective of infrastructural development was 
therefore, a conscious one to avoid multiplicity of programmes. 
Conference of State Ministers of Rural Development, Panch.a.yati 
Raj and Rural Housing held on 12-13 May, 1998 also recommended 
to nwonalise JRY and EAS to avoid d uplica.tiOl'L and overhiipping 
and to improve oomplementarity of the two programmes. The 
conierence also reconunended not to insist upon the strict adherence 
of the 60:40 wage-material ratio Wlder the re:i;t:rudu.n!d. JRY. 
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27. The Committee W;!lf\t 'fo point out that the c:onunent9 made 
in their e.uUer recomml'nd.t6~n were not ,;e-l~ted to the reb.liom.hip 
between JCSY and E.,_S bl.l.t between JGS'i and SGSY more 
specifically to the implt:mentadon of JGSY having been enlru.eted to 
the ViLlage Panrhayats. and SG-SY to the Intermediate Panchayi1t:s. 
Conunt:nding this, the- Committee had 1,1rged th.-.t similar en·rcl:@lf'!J 

be carried out for other programmes. It appears from the reply of 
the Government that such exerdse h,,1ve not been carried out. The 
Committee, therefore, desi.tt- that il..c:tion be taken on their elillrlier 
i-e('ommendation in this regard and they would be informed 
accordingly. 

I. Adequate ouUay under EAS 

Recommendation (Para No. 3.40) 

28. The Commitu,e had recommended as under-: 

"The Committee observe that even if Rs. 350 crore (aHocated for 
waten;hoo <::omponent of EAS to the Department of Land Resources) 
.ire .i.dded to BE 2000-2001), the total alluc.itim1 come6 to 
Rs. 1650 crore which is much le:.:. thari the outlay released during 
1999-2000 i.r., Rs. 2288.55 crore. They are co~erned. to note the 
;::;h,up dttline in the outlay and urge that adequah'- allocation should 
be made under EAS to achieve the set objectiv~." 

29. The Govenunent in their action taken reply have stated ai, 
below: 

~ 

"As stated in reply under para 2.3, a proposal has already ~en 
tak.en up with the Minh;try of Finance md Planning Commission 
for enhancing the budget provision from Rs. 1300 crore to 
fu;, 2040 ~rore. Final outcome is awaited.'' 

30. While appr~i.a.ting the iniU.ttive taken by the Government to 
take up the matter regarding enh..mrement in outlay for EAS witl, 
the Mini.Btry of Finance and Planning CommiMion. the Committee 
would like to be appriRd of the final decition taken in this regard. 
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J. Requi~ment o( fundt1 for NSAP 

RerommendaUon t Para No. 3.48) 

3 L The Comrnittee had recommended as under: 

"They recommend that the Government should analyse the 
performance W\der the three components of the scheme and take 
nec:essary steps to improve the implementation. Besides it is also 
urged that substantial allo('ation ~hould be made for the 
components of the scheme so that the poorest ol the poor are not 
deprived of the assistance provided under the scheme. n 

32. The Government in their reply have stated: 

"A faU"]y rigorous monitoring and supervision medianism has been 
put in place fo:r reviewing the progress of NSAP. Quarterly review 
meetings are held with State Governments to review the progre55 
of the schemes. A system of rigorous follow up through area visits 
a.nd letters at all ]evel.s on a ongoing basis is in pliu;e. Oi.strkts are 
further penalized for slow performance as refJected in high opening 
balance and late reporting by imposing cuts in release5. 

33. The Committee note thal the d.istrids are penali!ted for slow 
performance, b1,.1t at the ume time they would like to impres6 upon 
the C overnmenl lo ensure that thii! beneficiaries should not suffer 
for the fau 1 t:$ of implementing agency. The Committee, would 
therefore, like to be in form.ed of the nature of ptn altie-s imposed on 
slow performers. A list of d ,stricts-State-wise where such 
"pen,dii;::ttionff has been resorted to, should also be furnished. 

K. lmplemetltation of NSAP by PR.ls and Municipalities 

R~commendation {Para No. 3.54) 

34.. The Committee had recommended as under: 

"The Committee observe that wherea5 the District Collff'tor has. 
be€n given the nodal responsibility of implementing NSAP. the" 
rcspon5ibility for- implementing the ~emes in their respe<"tive area:,;, 
has been entrusted to VHlage Panchayat~. They foil tu underst,md 
thi~ contradiction and wonder as to how the coordination oolwl'l'n 
the different authorities, i.r.. the District CoHector and ViH.ig~· 
Pancllayat would be maintained. As admitted by the Government. 
the p<:ior coordination between the two agencies is the mi.lin l'C,1!".on 
for poor impJementation of NMBS. ln view of t~sc circumstanc~·s., 
the Cununittcc recommend that there should be no ambi~uHy 
in vestment of responsibn±ty regarding the implementation ~,f 
scheme arid PR]s and M unidpaJitie~ should alon<> be t..'nt ru~tcJ t lw 
responsibility of im plernenting NSA P as it a prop k · s pm,; ram nH.· 
which can be best und er-s lood by elected I (x:a I bod i~s .'' 
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35. The Government irl their reply have stated: 

"The rotes played by the Panchya.ts /Municipalities and District 
Magistrates/Deputy Comm.issioners in implementing the NSAP 
schemes are not t.odependent but supplementary to each other. 
The District Magistrate /Deputy Ccnun.issioner is oospONible for 
overall supervision of the programme. The :Panchayat5/ 
Mu~.dpalitie~ on the other hand are responsible for identification 
of beneficiaries, disbursement uf benefits in Gram Sabha meetings 
and dissemination of information etc. about NSAP and the 
procedure for obtaining benefits und("]' it in their respective areas." 

36. The Committee take Mriou11 note of the way th.a Govemment 
have dealt with their recommendation regarding: erttJusting the 
Iftpon,ibility of iinpJemei;itation of NSAP to PRI1t and Municipalitin. 
The Government had themselves admitted that the poor coordination 
between District CoUector and Village Panchayits is the main reason 
for poor implementation of NMBS, one of the component of NSAP 
(Re fer Pua 3.54 of 13th Report). However~ th~ Government in their 
action taken reply have •h1ted that the roll? played by Panchay:iits/ 
Municipalities and the District Magistrate/Deputy Com mil!lsioner in 
implementing NSAP is not independent. but supplementary to ea,h 
other. The Committee, thetefore, reiterate their earlier 
recommendation that impl~mentation of NSAP thould be 
expeditiously entrusted to the elected local bodies i.f!. PRh: and 
Munidpail Hie8. 

L. Annapurn.a. Sch~111e 

Rerommendation (Para No. 3.57) 

37. lhe Committee had recommended u Under; 

"The Committee express their appreh.emions about the quality of 
food grains that would be supplied to senior citizens under 
Annapu.rria.. Supply ot foodgrains directly to the beneficiaries 
requires excessive and mu1tHaceted monitoring adding to the 
bwden of the implementing agencies. They, therefore, recommend 
that instead of launching th.is new scheme, the scope of already 
existing scheme i.e. NOPAS should be enlarged further by providing 
old age pension to such persons who are eligible for it but are not 
receiving it at present. They also m:omm.end that the Government 
should consider to increase the amount of pension under NOAPS. '' 

.. 
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38. The Government in their reply have stated: 

"The Oepa.rtment of Public Distribution under the Ministry of 
Consumer Affairs and Public Distribution is responsible for ensuring 
the supply of the .required quantities of the prescribed quality of 
foodgrain.s from the godowns of the Food Corporation of India to 
the agency designated by the State Governments. 

The mechanism for moni toting and evaluation of Annapurna has 
already been drawn up. The districts are to send Monthly Progress 
Report (MPR) to their respective State Govemmenb and State 
Governments shal] compile the MPRs for ~ding Quarter]y 
Progress Report (QPR) to the Government of lruHa. There shall be 
a State Level Committee in each state to be rep~ted by the 
Secretaries of the ooncemed Departments, MPs, MLAs/MLCs, 
atle,ut two Presidents of Zilla Parishads and rep~~entati ve of 
appropriate NGOs. There shall atso be a District Level Committee 
in each district to oversee im.p]em.entation of the Kheme under 
the chairmanship of District magistrate/ Deputy Commissioner. 

The AnnapWTia scheme was announced by the Finance Minister 
in the Budget Speech, 1999-2000. The Ministry of Rural 
Development are the nodal Ministry of the scheme Jaunched in 
April, 2000. 

The issue of raising the amount of pension W1der NOAPS reviewed 
ear1ier. But as an enhancement in the rate of pension shall create 
a huge additional financial liability on the Government, it was 
decided to not to increase the pens.ion amount. It maiy, however, 
the mentioned that the State Govemmenls normally a.dd to the 
Central arncnmt of old age pension of Ra. 75 / - according to their 
respective financial capability. ~ a result, the pen11ioners under 
NOAPS in most States receive old age pension ranging from 
75 /- to Rs. 275 / - pee month. 

39. The Comn1ittee regret that Go-vernment have not all 
unde-rstood the: purport of their recommendation. The Committee 
wanti!!d NOAPS to be extended to all ae:nlo:r dtizerui and lheir 
pem1ion inereaaed so .u to enable thlll!!m to purt::haBe additional 
foodgrains di«ct from the PDS instead of an utta foodgrains 
all ow ance being doled out to them through an overburdened 
machinery with its attend.ant risks of Sl!!rious leakages re&ulti ng in 
many aged pensioneu not ree'.!fiving; the foodgrains they 80 

deeparately re,qu i~. 
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M. Multiplid ty of housing 11chemH meant for -rural poor. 

Recommendation ~Para No. 4.1:3-) 

40. The Committee had tecommended as under: 

uThe Committee fail to und.ennand the rea$01\S behind laundtlng 
of the new Central! y sponsored schemes i.e. Samagra Awaas Yojana 
{SAY) &: Credit-cum-Subsidy m a Situation where a comprehensive 
Yojana i.e. Indira Awau Yojana for the same purpose a~y exists. 
They note that with mu1ttplkatioo of schemes, there are chances 
of o,..erlapping and probMl'l.5 of coonl.ina.tion. In view of it they 
urge that more fund~ should be pmvilded Ullder IA Y and the scope 
of the scheme should further be strengthened in conjunction with 
the drinking water iUld rural sanitation programme. Furth.er, the 
Govemment should consider increasing the amount of allocation 
per beneficiairy under the scheme. Besides the Committee feel that 
much greater a Uention needs to be paid to the repairing/ rebuilding 
of houses bum under earlier IAY." 

41. The Govemmenl in their reply have i;ta.ted: 

.. While the objective of implementing Indira Awaas Yojana is 
primarily to help construction of d weUing units by members of 
Scheduled. Castes/Scheduled Tribes, freed bonded labourers and 
also non-SC/ ST ruraJ poor below the poverty line by providing 
them with grant-in-aid, it wa..,;; felt that there are a Jarge number 
of hnuscholds in the rural areas below the poverty line and 
particularly just above the poverty line who cannot be covered 
under IA Y as they do not faU w Hhin the range of eJigibility or 
due to the limits imposed by the avai1ab1e budget. Furthermore, 
due to Umiood repayment capacity. these rura] households cannot 
take benefit of fully Joan-based schemes offered by some housing 
finance institutions. The target group under the Credit-cum-Subsidy 
Scheme are rural households having annual income upto ~. 32,(XX) 
who can avajJ of 1oan rum credit to construct a house. On the 
other hand the underlying philosophy of Samagra Awaas Yojana 
is to provide convergence to the existing rural housing, sanitation 
and water supp}y schemes with special emphasis on technology 
tran~fer, human resource developmefll and habitat improvement 
with peoples' partjcipation. Adequate attention is being paid to 
the repairing/ rebuilding of houses under Indira Awa.as Yojana. With 
a view to addressing inadequade$ in the huge stock of 
unserviceable kutcha houses, 2ifk of the allpeation under Indira 
Awa.ls Yojana has been mandatorily re!'oCrved for upgradation." 
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42. The Committee are not inclined. to ac<'ept the pie.ii furnished 
by the CoYernment for having different Central] y Sponsored Housing 
Schen,.d like. Indira Awaas Yojanaf Samgra Awa.is Yojana and Cffdit-
cu:m-Sub8idy Scheme elc,r stating that lhe different schemes meant 
for the rural poor are not covered under the exil!iti ng scheme i.e. I A Y. 
While appi-eciati ng the move of the Govemmenl to help those who 
a.re nol eligible to get the benefits under I AY, the Committee strongly 
u.-ge that insread of launching l!ieparate schemes to give benefit to 
the persons a little above poverty line, who are nol covered und e.-
the existing &eheme, the scope of th~ Indira Aw.aas Yojana $hould 
further be extended. to cover the desired beneficiaries by making 
suitab]e modifitations in the guidelines. 

N. Increased. rol~ of MPs in lhe functioning of D RD As 

Recommendation (Para No. 5. 7) 

43. The Committee had recommended as under: 

llWhilt' noting the reply of the Gov~rnrncnt on the issue of 
increased role of the local MPs i.n the functjoning of DRIJAs, the 
C omm..ittee hope that the decision in this regard will be ta ken 
ex pedHiousl y and they should be a p prj:;ed accordi.ngl y." 

44. The Government in their rep1y have stated: 

"The ma tler :is :stiU under active consideration. u 

45. The Committee hope that Government might have considered 
the issue of increued. rule o( local MPs in th1: functioning of DRDAs 
by now and if not, it is reiterated th:ll decision in this regard 5hould 
be taken within a stipulated time frame and the Committee be 
.apprised ac~ordingly. 

O. Launching of programme regarding rur-11) conn~ctivity 

Re-commendation (Para No. S.29) 

46. The C ornmittee had recommended as under: 

"The CornmHtee while appreciating the steps taken by the 
Government in respect of rural -connectivity, would like to know 
the deta i Is of the programme and hope th.at the programme wiJI 
be int plemcnted at the earUest and will an sincerity. They express 
their apprehension that, as with other restructured programmes of 
the Department, restructuring might itself !earl to unconscionab1e 
delays. This much be avoided and implementation should begin 
in right earnest as soon as possible during the current financial 
year." 
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47. The Government rn their reply have stated: 

~The Union Government are, at present, engaged in formulating a 
comp:rehensi.ve Scheme for lh.e construction of roads to provide 
rural connectivity in all parts of the country. A National Rura] 
Road!- I)revelopment Committee (NRROC) was set up in this behalf 
whose Report was recen dy submitted.. The Scheme i11 to be 
launched in the cummt year 21)))..2001, for which an all~ation of 
Rs. 2,500 crores has been provided."' 

48. The Committee are dismayed to note that it has taken more 
than year afler the President'e address lo the two Houl!iles of 
Parliament .usei,:,.1,1.td to~ther and ten monlrul aker the Finanu 
Minii;itn-'s budget announcement. to formulate lhe guidelines and 
annou.nce allocation11. In conaequenc:e, approvals are a small 
proportion of allocations •nd actual expenditure wnl fall far short 
of appropriations. 



 
 
 
 
 
 

CHAPTER II 

RECOMME:NDATIONS lHAT HAVE BEEN ACCEPTED BY 
TIIE GOVERNMENT 

Recommendation (Para No. 2. 7) 

'fht> Committee are concerned over the d.i$mal perfonnanre of the 
new 1 y structured. programmes SGSY, JGSY and RH meant to generate 
rnral employment, poverty alleviation and rural housing. lhe very 
pour p,erfo~e of theiie prograaunes could be attributed to the poor 
planning and deficient organisational techniques of the Government in 
implementing the5e schemes. The Corrunittcef ~. recoEJUllend that 
the Goverrunent should evolve a fool-proof strategy to emure that the 
funds are utilised throughout the year in a. phased manner and physical 
targets achieved. 

Reply of the Gonrnment 

The .a.low progress under the SGSY during 1999-2(XX) was due to 
the fact that it was a. new Programme and the Guidelines had to be 
understood by all concerned, including the Banks. 'I'he Reserve Bank 
of India is&ued instructiom to the Bank$ in September, 1999 N ABARD 
U!Sued the Guideli.ne11 to the Cooperative and Regiooa.J Rural Banks in 
November, 1999. The Guidelines had to be ur.dentood not only by 
the DRDA~ and all funct.iOr1arid of the Pllli, the Line Departments, 
but also by the Banks. A large number of queries raised by the Banks 
were clarified by Resenre Bank of India in January, 2000. 

Besides, the SGSY is a highly process orienred Programme. h 
involves, on the one hand1 the selection of Key Activities and 
identilkation fo activity clusters and on the other hill\d group ap~ 
has been adopted. The selection of Key Activities itself is a participatory 
process. Preparation of Project Profiles of Key Activities in each district 
took time as this being the 1st year of the SGSY. The SGSY also 
~mphasizes group approach which involves formation of Self-Heip 
Groups (SHGs) and their Capacity Building. 'Ihe Guidelines stipulate 
a certain minimum period for becoming a Self-Help Group viable and 
before the Banks can consider the SHG for financing. Once these 
ob!itacles are over the Programme wiU pick up aiming t\t high degree 
of success. The States have informed that fonnation of SHGs is under 
way and Key Activities have been identified. 

2l 
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All State Govemmcnts/UTs have been requested lo gear up lhe 
pace of implementation. The detailed monitoring formats for monitoring 
of PhysicaJ and Financial achie\'cment under the SGSY were is.sued to 
,lH States/UTs as weU as to all the DROAs. To review progress under 
the SGSY in terms of Physical and Financial a periodical Performance 
R~vh!'w Meeting b; being held in the Ministry to ensure that the funds 
under the programme are utilised throughout the year:. However, under 
the SGSY no phys.ical tar~ts .ue fixed. 

1999-2000 being the 1st year of JG.SY it look some time for the 
Ct!ntra I Government to f i.naZise the G uidelin.ea and start rele.uing l st 
insla]ment to the States. 'The implementing agencies atso took some 
time in understanding the scheme and the 2nd inste.bnent proposa.Js 
were received late-. In most of the caises the proposals Neeived were 
also defective. Therefore, there was delay in release of 2nd insta]ment 
to the Stat\"s. 

To ensure that funds are uli]ised lhroughoul the yeiir in a phased 
manner and physical targets are achieved, the following measure have 
been incorporated in the guidelines:-

(i} first uu.taJment of Cenll'al Assistan~e amounting to 50%, of 
allocation of a district is released as s.oon as the vote on 
account is passed by Parliament. Second instalment 
amounting to the ba.Ja.nce SO% is re1£'ued on submission of 
necessary documents by the DRDA wathout any deduction 
on account of late fiiObmission of proposaJ up to December:. 

To maintain Hnandal dtsciplirle, the Guidelines provide for 
mandatory deduction fol' late submission cl 2nd insta]ment proposal 
by the State Government Under this syfiitem, there will be p:n)gn!SSive 
deduction for proposals received 11'1 the month of January &: Febntary 
@15% and 3Q'Jk respectively on the total Central allocation for l:he 
year. 

In so far as Rural Housing ~ ooncemed, an Action Ptan for Rural 
Housing has been adopted w.e.f. 01.04.1999, The Action Plan com.prises 
of the following elements:-

(1) Conver.don of unserviceable kutcl\a h¢uses in Indira Awaas 
Yojana (IA Y) 

(2) Credit-cum Subsidy Scheme for Rural Housing 
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{3} Innovative ~ for Rwal Housing &: Habitat Development 

{ 4) Rural BuHding Centres 

(5} Enhancement ot equity contribution by Ministry of Rural 
Development to HUDCO 

(6) Samargra Awaas Y~ana 

(7) National Mission for Rural Housing & Habitat 

The adoption of an Action P1m should go Ol'I long way in the 
evolution of a fool ·proof strategy to ensure that f Wlds are utilit.ed 
throughout the yeat in a phased manner and physical targets achieved. 

[Ministry of Rural Development O.M No. H-11020/6/2000-GC(P) 
diited 22.8.2000 Deparbnent of Rurai Deve]opment] 

:Recommendation (Pa:ra No. Z.11) 

While noting that the latest survey of persons living below the 
poverty line was carried out in 1998--99, the Committee would like to 
be apprised of the details of the said susvey. Further the Committee 
desire that they should be informed about the details of the surveys 
being done by NSSO. They would also like to be apprised of the 
reasons for not considering: the tatest data as cr:iter:i~ for determining 
the number of persons living below po-verty line. The Committee ur-ge 
upon thl)! Government to make available lo them on periodic basis the 
resu 1 L~ of the major as well u th in surveys conducted by the 
Government in this behalf. 

Reply of the Government 

National Sarnp le Survey Organisation does not cnnd uct survey .s of 
people living Below Poverty Line. The Planning Commission es.tun.ates 
poverty at National and State level from the LARGE Samp]e Survey 
data on Consumer b;penditure conducted. by the NSSO at im inte.rval 
af approximately five years. The latest surch survey data avail.able 
with the Planning Commission is for the year 1993-94. These ei;timales 
have been made from the data ootaened from the 5th Quinquenn i.a I 
Survey cond u~ted by NSSO in its 50th Round, during J u]y, 1993 to 
June, 1~4. 
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The consumer expenditure surveys conducted by NSSO are of two 
types: 

(i) quinquennial surveys conducted. after a. peri.od of five years 
where large sample size of about 1.20 lakh households are 
covered, and 

(i!,) annual surveys based on thin 5ample of about 40 thow.and 
households only. 

The fie Id work of the 6th Quinquennial Survey on consumer 
e,i:penditure Ouly, 1999 ~ June, 2000} is undel' progrESS and results of 
the same are expected to be released by 2001. After 50th Round (1993--
94) four annual surveys have been conducted and the latest On!!: 
pertains tn 54th round conducted during January&June, 1998. Theda.la 
thrown up by annual surveys are based on small sample. 

As the consumer e:x penditu ~ distribution obtained from the thin 
sample of the NSS is inadequate to estimale State-wtse poverty, l:he 
Planning Comm.iuion estunate, poverty at National and State level 
from the Quinquennial NSS data. as per the r«ommendaticns of the 
Expert Group on E$Umation of Proportion and Number of Poor. 

The Government have taken note of the recommendation of the 
Committee and witl make available to them the results of the major 
as t:h.iJl Survey$ on a periodk bms. 

[Ministry of Rurill Development 0.M. No. H· 11020 / 6 / 2000-GC( P) 
dated 22.8.2000 Department of Rural DeveJopmentJ 

Recomm~ndation (Pua No. 2.12) 

The Committee w hik appreciating the laudable objc,ct.i ve of the 
Government to cover 30Uk of the rural ]J(X)r with a view to ratsang 
th.em above roverty Une during the next five years, exp~5 their doubts 
about the success of the objt?ctive especially when the Department hu 
just got 25% of the outJa.y that had been asked for. As rural poverty 
is the major stumbling block bringing about an mtegrated deve]opment 
of the country in all areas for registering. a remarkable place in the 
new world soctat otder. the Committee &tress on the Government the 
need to take extr-a.ordinary !>teps for compelling a review of the outlay 
agreed to by the Planning Co~~on so that all the scheme:s / 
programme:. of the Department are implemmted with unhindered 
vigour as well as for improving administrative efficacy and providing 
the full scilile invo[vcment of the PR]s in the planning and 
jmpJementation 
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Reply of the Govemmerd 

Action Tuen u indka.ted under 23. In addition, the Deparbnent 
of Rural Development has a.lteady taken a number of steps to involve 
Panchayati Rilj Institutions in planning and implementation of its 
programmes as given below:: 

(i) Swamjay anti Gram Swaro:zgar Yojana (SGSY) 

The Sw aroi:garts (beneficiaries under SGSY) can be either 
ind.ivid uala or groups. In either case!, the liat of BPL hOUM!holds 
identifioo through BPL census,. duly ~proved by the Gran,. Sabha will 
form. the bul$ for ident:ifkation of farnilie:!i for asmtance under SGSY. 
11\E! SeU Help Groups should alao be drawn from the BPL list approved 
by the Gram Sabha. 1he individual swamzgaris are to be selected in 
the Cram. Sabha. The programme has been designed to provide proper 
support and enoou:tagement to lap the inh~ talents and capabilities 
of th~ rural poor, and the Village Panchayatfi att a.ctiveJy involved. in 
the process. 

(ii) Jawahilr Gram Samridhi Yojan.a (JGSY) 

The Village Panchayat is the sole authority for preparation of 
Annual Action Plan for this scltemi! and its im.plementation with the 
approval of Gram Sabhil. Funds are released to the village Panchaya ts 
for implementing this scheme. 

(iii) Indira Awaas Yo;ana (JAY) 

The Guidelines of the lAY provide that Zill.a Pari!lha1:h/DR0As1 

on the basis of allocations made and targets fixed, shall decide the 
number of how.es to be constructed Panchayat wise Wlder IAY during 
the particular financial year. The UIM sh.all be intimated to the Gram 
Pan.cha yats. "Iherea.fter, the Gram Sabha. will select the benefu:iaries 
from the list of eligible households ac(ording to IAY guidelinee. as per 
priorities fixed, :restricting tltis number to the la.rget allotted. No 
approval of the lntennediate Pandlayat is req~d, 
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{iv) Hmployment Assuran~ Scheme (EAS) 

The revised Guidelines for EAS stipulate that Muster Rolls should 
be made available for scrutiny to the Gram Sabha of the Gram 
Pan.cha yat where the work is located and also to the public: on demand. 
It has also been itipulated. that as part of Social Audit and to ensure 
transparency and accountability and social control, the details of the 
works under EAS should be publidsed and Gram Sabha$ informed. 
The meetings of the Cram Sabha mall be held every quarter at a 
fixed date, tin\!! and place. 11,ege meetings :mall be open to all men,bffs 
of the village community.. who shall be .&.:e to raise any issue regarding 
implementation of the programme. The c~ authorities should 
fallow up the issues raised in such meetings and inform. action taken 
to Gram S.bha in ib next meeting. 

The Ministry of RuraJ Development have requested the Stah? 
Goverrunents and Union territories to ensure that Gram Sabha$ should 
meet at least once in ead, Quarler Preferably on 26th January-Republic 
Day, 1st May-Labour- Day, 15th A ugust-lnde pendence Day and 
2nd October-Gandhi Jayanli 

The then Mini;:;ter of State {Independent Charge} for Rural 
Development had addressed an Chief M:inisterS / Administrators of UTs 
m March, 1999 for initiation of measures to energise Gram Sabha in 
tune with a Seven Poitlt minimaJ Package during the year 1999-2000, 
which was observed. c,15 the ·Year of Gram Sabha'. One point of the 
Package js that the Gram Sabha should have full powen for 
determining the priorities for various programmes in the ...,.illage and 
approval of budget and that prior approval of the Gram Sabha should 
be mad~ mandatory for taking up any programme iI'I the village. 1be 
Cram Sabha is responsible for Certification of e:.:pen.ditu.re and also 
propriety i11 frnandal dealings (which should be made mandatory). 

"jMini::itry of Rural Development O.M. No. H-11020/6/2.00)..GC(P) 
dated 22.8.2000 Department of Rural Development] 
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R~oomm~ndation {Para No. 2. 17) 

The Committee are d,smayed to note that the Performance Bud get 
{2000-2001) of the Department does not incJudc the implementation of 
the Constitution (73rd Amendment) Act as one of the functions of the 
Department. Further the list of functions as given in the Perfonnance 
Budget of the Department does not indude constant and continuous 
monitoring of the impact of all the schemes of the Department on 
rural poverty ratiu5, as one of the functions of the Uepartme.nt The 
Conunitt.ee while apprecta.ting the fact that several Committees and 
surveys for assessment of the extent of rura! poverty had devis.ed 
\' a rying formulate for determining the extent of rural poverty leading 
lo different a.sse!s$rnenb, ar-e aghast at the way the Department have 
faHed to mention the function of monitoring rural poverty as one of 
the major functions in the Performance BudgeL Equally shocking i.-; 
the fact that the Department have en'lployed 01;1tdated terminologies to 
refer to Jocal bodjes instead of using the terms and phraseologjes used 
in the Conshtu Uon. The Committee strongly deplore the ca.s uaJ 
approach of the Goven'lll'leJlt in preparing the Performan~e Budget 
which ought to have been drafted with utmost care, precision and 
perfection especiaU y when it has to be laid before Parliament and 
when it has to be crucially depended upon by the Committee. Hence 
the C ommittec caution the Government to be edremcl y careful in 
future in prepi!iring such documents. 

Reply of the Govemment 

The Performance Budget provides only a brief introduction of the 
func tjons of the Department and focuses in greater detail on the 
progr-ammes and schemes with a view to explain and elaborate on the 
figures in the detailed Demands for Grants. As recommend ed. by the 
Committee, the foe us on Pancha ya U Raj in the context of the 
Consbtution (73rd Amendment Act} will be incorporated alongwith 
the other ~ugge:,itions of the Committee, in the next Performance 
Budget. 

Impact Ase;essment Stud ie5 are being conducted by this Department 
on a continuing basis to monitor the im. pact of the scliemes. "lwelve 
:.,iUch studies have been corrunissic:ined in the year 1999-2000 and it is 
proposed. to take up studies on 40 districts in the cuzrcnt year. As 
regards monitoring of rural poverty1 it may be mentioned that this is 
a work assigned to the Planning Commission and they undertake this 
task pcriodkall y on a continuing basis based on the quinquennial 
ho~hold consumption e>tpendtture surveys of NSSO. 

rMinistry of Rural Development O.M. No. H·ll020/6/2000-GC{P) 
dated 22.8.2000 Department of Rural Development] 

\ 



 
 
 

28 

Recommendation (Para No. 3.10) 

The Committee note that the physical performance of re-structured 
SGSY programme during 1999-2.000- has been djsma l. They further note 
that the process of pre·implementa.tion exercise such a1i issuing 
guidelines, interaction with banks and implementing agendes etc. was 
concluded by June-July, 1999. Thus there were around 8 months with 
the Government to irn plement the programme effectively. They are not 
inclined to accept the plea. of the Governrnen.t that it took sometime 
for the guidelines to be understoc,d by all concerned including banks. 
They ex press thei1· unhappiness over the way the restructured 
prog1amme i.s being implemented. 

RepLy of the Government 

The elow ·progress during 1999~2000 was due to the fact that the 
SGSY was a new programme and the guidelines- had to be understood 
by a 11 coricerned, including the Banks. The ReseNe Bank of India 
issued in,tructions to the &nb in September 1999. NABARO issued. 
the guidelines to the Cooperative and Regional Ru:ral Banks in 
November 1999. The Guideline::;; had to be Wlderstood net only by tru: 
DRDAs IU'ld all functioruiries of the PRI:,, the Line Departrnenb, but 
also by the banks. A large number of queries raised by the Banks 
were clarified by Reserve Bank of India in January 2000. 

The SGSY is a highly process oriented programme. involving, on 
the one hand,. the 5decticn of key activities and identification of activity 
clusters ~ on the other, adopting the Group Approach. The selection 
of key activities i.s a plttticipatory pl'OCe9$.. ~ti.cm of project profiJes 
of key activities in each distrkt took time, 1999-2CXXJ being the 
1st year of SGSY. The SGSY emphasi.U:S the Group Approach, which 
involvea formation of Self Help Groups {SHGs) and capacity buHding 
for them. The Guidelines stipulate a certain minimum period for 
making a Self-Help Group viable, before the Banks can consider the 
SHG for financing. The Programme is expected to gather momentum 
as its implementation progressively settles in. Most States have 
confirmed that formation of SHGs is under way and key activities 
have been identified. 

[Ministry of RuraJ DeveJopment O.M. No. H-11020/6/2000-GC(P) 
dated 22.8.2000 Dep.ilrlment of RuraJ Development] 
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Rttommendation (Par.a No. 3.19) 

The Committtt desire that under the resbuctwed programme, the 
following steps be taken to improve the attitude of banks towards the 
implernenta.tion of the programme: 

(a:J the genuine beneficiaries are helped in completing the 
requis.ife formall.tle8 fur getting the loan from banks; 

(b) only fue genuine beneficiaries approved by the Gram Sabhas 
and other authorised Jocal bodia as aN eligible w,der the 
guid.!-lines should get the: loan» bmn (he b!UW; 

(c) the loiln is 11a.ni;:ti.oned fur viable projed:5; 

(d} maximum loan as per the guidelines are usually advanced; 

(e) the applications 111m disposed of within a specified time; 
while rejecting an applicattoo, the beneficiary is explained 
the reasons for the rejection of his/her application; and 

{f) lh~ number of rejection of applications of benefici11ries on 
flimsy ground& like incomplt!te forms etc. is redu~ to the 
mi:nimwn. 

Reply of lhe Gowmment 

(a) &: {b) Under the restructured scheme of the SCiSY, Sw.arozgarts aire 
to be assisted only from lhe BPL list whidi. is approved by 
the Gram Sabha. 

(c) Under the SGSY, only the viable profects are to be identified 
which may provide a net income of Rs. 2000 per month 
after repayment of loan. The p:ro,ect reports are prepattd 
for each activity and for eacll Block separately, wh.elher it 
is for individual or group or both. The eronomics of the 
viable projects should clearly $pell out details oJ hwestmen~ 
reqwttd, retums, n:pa.yment :!!chedule and net income to be 
acaued to the Swat02:san,. 

(d) The 1.Jnit ~t of activities/ projects profiles is worked out 
by M/ .. NABARI> taking ink> lrCCOW'lt the prevailing local 
iruubt ra.lel, A wpy of fucl\ unit C09t is cilcuJilted to 8Cl'Vi.ce 
a.rea Hanb to sanction and di!ibunle th.It Joan in accordance 
1(ith these unit costs. lnltn.x:tions have already been Jssued 
by RBI that no under ftnancing should be done by the 
Banks. 
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(e) Tht:' Banks have b.een ad~ by the RBI that scrutiny of 
the loan appl.ic:atiom should b,e done w ithm a period of 
one month Jrom the date of its receipt and disbut$f'lllent 
made within a period of 3 months of its receipl Hanks 
have a.I.so been advised that lhey :should clearly indicate the 
reasons for rejecting the applications so lhat necessary 
modifirntions rnuld be made in consultation with the 
Sw a ro.zgari5. 

(t) The States/UTs have been ~sked to ensure that loi\n 
<1.pp&atfons of the Swarozagris are scrutinized hilly before 
being sent to Bank:;;, in order to minimL..e the chances of 
rejection of applications on non-material of grounds. 

(Ministry of Rural Development O.M. No. H-1W20/6/2000-GC(PI 
dated 22.8.2000 Department of Rural Development] 

Comments of the CommittH 

(Plea!<e ~re P.iragraph 24-A of Chapter I of the Report) 

Recommi!'ndation (Para No. 3.28) 

The Committtt !€!el that ilie fhation ot 15% as ceiling on 
m~inte.nance of assets wilt hamstring the PRis from functioning with 
de;;irable autonomy based on ground situation. The Committee, 
th~refoi:-e, call for the removal of tht' ceiling and for vestment of 
sufficient finr1.ndal autonomy and flexibility to PRis to dedde the 
percent.aget. of expenditure on various component:. of the Sclieme for 
added effo::acy and ope['ational fle:dbility. Moreover, the C onunittee 
view with lhe deepest concern Government's intention o.f placing lhe 
entire burden of the cost of maintenance of JGSY a!i.sets on the village 
panchayats without first ensuring the sound f:i:n.aru:es of the panchyats. 
A nexus must be establif>hed bet;;,een the financial burden of 
pandmyats and their capacity to pay, 

.Reply of the Gonmment 

The JG5'i' wa5 launched only from 1.4.99, .and it is too e.i.rly k, 
make changes in the programme. The !luggestion:s made by the 
Comm.it!- to nm.,ove the .:eiling of 15% on maintenance of as.sai!I!, i;:an 
be ,;;oruidered on receipt of feed back from the implementing .i.gencie5. 
Further the Central Goverrunent ~ not received any suggestion from 
any lmplt;'Jllentmg agency for enluuu:ement /abolition of the ceiling on 
maink'nance oi assets. Moreover, the provision for maintenance of assets 
under JRY wa5 only 10%,, which ha!i been raiSf::d to 15% under JGSY 
as a result of restruch.lring, 

[Mini,try of Rund Development O.M. No. H-11020/6/200.'.)-GC(P) 
dated 22.8.200) Department of Rural Development] 
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Recommend.a.tioa (f'll'lill No. 3.29) 

The Committee are concemed to nore the drastic reduction in the 
employment generation from 376.62 million man.days during 1998-99 
to 122.89 million mandays during 1999-2000 (Nov. 1999). They feel 
that the relegation of wage employment to the level of secondary 
objective of the JCSV next only to the objective of building rural 
infrastructure has re:11ulted. in considerabte decline in providing 
employment to the l'W'tll W'tell'lployed which surely would have hitd a 
deleterious effect en the bnprovement of economk standard.:.i of the 
mra] masses. The Committee are not in conflk:t with the GovemlI\eJl ts 
efforts towards rural inmtatnlcture building. However, they are of the 
opinion tha.t wage employment and the absorption of the rural 
unemployed and under E!II'lployed in ~onomk activities are key 
objectives in them5elves and it cart be linked to building a viable ruraJ 
infrastructure as indeed. they WeM under the earlier JRY. 

Reply of the Government 

Under the JRY, the primary objective was creation of employment 
opportunities for BPL £am.ill.es living be1ow poverty line in rural areas. 
Consequent upcin the restructuring of JRY into JG.SY, building up of 
infrastructure .in roral ~ has been made the primary objective under 
JGSY. Tiw. was a cons,dous decision taken by the Government. As 
rightly pointed out by the Committee. creation of employment 
opportunities for BPL families in rural areas i$ still an objective of 
JGSY. Since the main objective of JGSY is infrastructure development, 
the ,mp]ementing agencies have been given the freedom to relax 
suitably the wage-employment in rural areas and accordingly the 
guidelines prescribes that wage--materia 1 r.a tio should be as dose as 
60:40. 

JMi.nistry of Rura] Development O.M. No. H-11020/6/2000-GC(P) 
dilted 22.8.2000 Department of l<uraJ Development] 

llt!rommendation ( Parai No. 3.41) 

The Committee are concerned to note the dismal performance 
during 1999T2000. Only 55% of' the outlay could be utilised during 
that year res.ulti:ng in decline to emp]oyment generation which was 
less 1:han 400k of what was aclueved. during 1998-1999. The dedine in 
EAS;-when viewed in conjunction with the drastic- fall in JGSY /SCSY 
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employment generation and the virtual stagnation in agricultural 
output, would point to a serious rise in the poverty ratio during 
1999-2000. The under utilisation becomes highly conspicuous when 
the Government transferred Rs. 430 crore from JGSY on ad hoc basis. 
The Committee take serious view of non-utilisation of funds under 
the programme alongwith a abysmal physical achievement and desire 
that the Government should furnish a detailed analysis of the reason.~ 
for the shortfall as well as formulate a cogent strategy to obviate 
underspending and under achievement in physical targets. 

Reply of the Government 

The Employment Assurance Scheme has been restructured with 
effect from 1.4.1999. While restructuring the scheme, though basic 
parameters have been retained, the allocation to States/districts is more 
definitely applied. During 1999-2000, pending finalisation and issue of 
revised guidelines, ad-hoc release was made for completion of ongoing 
works. It was stipulated that no new works could be undertaken till 
the finalisation and issue of revised guidelines. The revised guidelines 
wPre issued only in November 1999. Due to these reasons, the pace of 
progress at the initial stage was little slow but it gathered momentum 
m the second half of the la~t financial year. The latest information 
indicates that undt'r th!' EAS 2624.12 lakh mandays were generated 
durmg 1999-2000. 

[Mirnstry of Rura l Development 0.M. No. H-11020/6/2000-GC(P) 
dated 22.8.2000 Deparbnent of Rural Development] 

Recommendation (Para No. 3.42) 

With EAS having emerged as single-most important wag<> 
C'mployment generation programmt' of the Central Government , 
covering all parts of the country and all sections of the poor in search 
of work, the Committee urge that the question of financial allocation, 
targets and mstttutional mechanism be reviewed at the highest level 
by the Government and the Planning Commission, in consultation with 
Slate Governments and others concerned, so as to assist, dtre<:t and 
prioritise EAS in keeping with the requirements of lhe most needy of 
lh1s country. 
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Reply of th.e Gnvenunent 

The re('(ttlUllendation of the Committee hu been noted. For 
enhance:mlITTt of the budgetary provision,. a proposal at Minister (RD)'s; 
level has been sent to the Minis.try of Finance and Planning 
Co:mmiB6ioo.. As soon 11.11 the budgetary provision is enhanced, targets 
will be refuc.ed and the State Govemments will be ,equeste.d to ensure 
that the targeb fixed for each ZUia Puiahads a,e ,11.chleved in full. The 
Ministry :review11 pe:rlormance in bnplementation of the EAS with the 
State Authorities, from time-to-time, to fflllke implementati.On more 
effective. 

[Ministry of Rural Development O.M. No. H-11020/6/200)..GC(P) 
dated 22.8.2000 Depil!Unent of Rural Development] 

Jtei:omm.mdation (Fan No. 3.47) 

1he Committee are roncemed to note the reductkm of ouUa y under 
NSAP at RE stage du.ring 1998-99. They further note that the outlay 
during 2CXX)-2001 has been increased from Rs. 710 crore during the 
pr-evious year to Ra. 715 aore i.e.. by Rs. 5 crore only whereas the 
requirement of fund, h..111 been indicated as Rs. 161123 crore as per 
the prelCl"ibed formula of deciding numerical ceiUng for the three 
schemes. They are unhappy to note the way the Government have 
justified the outlay during 2000-2001 whkh is 1ess than 50% of the 
required allocation on the ground of lhe poor perfonnance of States in 
the- pas:t. They strmgly disapprove the way the Government have tried 
to justify the reduced allocation irutead of taking corrective step!! to 
improve the implementation of the scheme. 

Reply of lhe Government 

This Ministry have already requested the Ministry of Finance and 
the Planning Commission for the enhano!ment of budgetary allocations 
!OJ NSAP durillg the financial y~ X00-2001. 

[Ministry of Rumt Development O.M. No. H-11020/6/2000-GC(P) 
dated 22.8.2000 Department of Rural Development] 
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Recoarmena.tion (Pua No. 4.9) 

The Committee note that there has been virtual Sblgllation in the 
number oi houses built since 1995-96, followed by a precipitous decline 
during 1999-2:0CXI. 1be Committee also note the worsenin.g of the n.ti.o 
of financi,.:d outlay to ph yaical arnievement which ha:51 resulted in 
virtually the same number of houses: bei.ng built in 1998--99 as in 
199S·96, but a.t narly 50% higher financial outlay. They fail to 
understand. how the target of providing 13 luh houan annually in 
rural areu would be achieved with the poor trends of physical 
perfon:n.ance thus far. They. therefore, atmflgly reamunend that tinanda.l 
outlays be increased. administrative 11nd institutional mech.anism vasdy 
improved, and better technology be introduce to substatltially reduce 
the wtil cost of housmg. 

Reply of the Government 

F1 n ancia] & Phys ica I progress under Indira Aw aas Yoja n a 
1995· 1996 to 1999-2000 

(Rs. in crore) 

Year Resources Utilization Target Haus.ea 
(Central+Sti!ite) constructed 

1995--96 1368.34 W56.36 Ut7489 863869 

1996-rn 1425.00 1385.92 1123560 806290 

1997-98 1440.85 1596.44 718326 767649 

1998-99 1854.62 1803.88 987466 835770 
1999+2000 2132.34 1689_8'} 1271618 906547-

420914-

~ t t11U~ CIIRfltl'U(:tftl 

.. H,1t.1:;.e; und@r n'lniltruction 

The Miru.stry of Rural Developrni!nt would like to humbly submit 
that in fact the ratfo of financia] outlay to physical achievement has 
not worsened since 1997~98. In fa.ct with effect from 01.08.1996 the 
cemng of assistance adm.is.sibJe under Indira Awa.as Yojna increased 
frorn Rs. 14.000 and Rs. 15,SOO to Rs. 20,000 and Rs. 22.000 for the 
pJain and hill/difficult areas .resped:ive]y. Jn short the per unit outgo 
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mcrcascd, even whik budgeted amolmt under lAY remained stagnant. 
In 1998-99, there was a dramatic Rs. 410 crorc increase in lhe Budg<'t 
Estimate under Rural Housing. Expectedly the target and achievC'mC'T\l 
Lmproved. Ln 1999-2000, 906547 house. haYe been completed and 420914 
houses are under construction as per the last reports received. Usually 
States send U,c Annual Progress Report only after 4-5 months mto th<: 
new fin,mc1al year 

As far ;,s providing 13 lakh additional houses in the rural areas is 
concernect, as slated in our entire reply lo Recommendation Serial 
No. 2.7, an Action Plan for Rural Housing has been adopted comprising 
of lhe following elements:-

(1) Conversion of unscrvicc.1blc kutcha houses in Indira /\waas 
Yojna (I./\ Y) 

(2) Credit-cum-Subsidy Scheme for Rural Housing 

(3) Innovative Stream for Rural Housing & Habitat Development 

(4) Rural Building Centres 

(5) Enhancement of equity contribution by Ministry of Rural 
Development to HUDCO 

(6) Samagra Awaas Yojna 

(7) National Mission for Rural Housing & Habitat 

As can be seen steps are being taken to improve the administrative/ 
institutional mechanism and disseminate improved technologies, designs 
and materials in the rural areas. 

[Ministry of Rural Development OM. No. H·ll020/6/2000·GC(P) 
dated 22.8.2000 Department of Rural Development] 

Recommendation (Para No. 4.10) 

While noting the revised funding pattern i.e. sharing between 
Centre and States in the ratio o( 75:25 as compared to the previous 
ratio of 80:20, the Committee hope that State Governments have been 
consulted before taking the decision and that tJ,eir share would be 
forthcoming without any difficulty. 
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Reply of the Government 

This matter was discussed with the State Governments and a 
consolidated vkw taken for all Schemes being implemented by the 
Ministry of Rural Development. 

[Mi.ni~try of Rural Development O.M. No. H-11020/6/2000-GC(l') 
dated 22.8.2000 Department of Rural Development] 

Recommendation (Para No. 5.5) 

The Commillcc would like to know about the impact of the scheme 
of 'Strengthening of DRDA Adminislrallon' on various rural 
development acbvities. In particular, the Committee desire that, bearing 
in mind article 243 G of the Constitution, the bureaucratic overload of 
DRDAs be seriously reconsidered and an earnest effort made to merge 
the function of Lhe DRDAs with the district Panchayats. The Committee 
feel Lhat DRDAs are administrative arrangements existing before the 
insertion of part IX in the Constitution, and with the giving effect to 
part IX of the Constitution, DRDAs need to be democratised and rooted 
in the Panchayati Raj System. 

Reply of the Government 

The DRDA Administration has been re-organized w.ef. 1.4.99. It is 
rather too early to assess its impact on various rural development 
activities. 

One of the salient features of the DRDA Administration Guidelines 
1s that the DRDA would be a lean organisation. As a matter of policy, 
the DRDA should not have any permanent staff. It is not even allowed 
to make any direct recruihnent. In respect of the staff that is currently 
borne on the DRDA, the State Rural Development Department is to 
immediately draw up a 3-5 year p lan for absorption of the staff into 
Lhe line departments. Keeping in view the role and functions of the 
DRDA an indicative staffing structure has been suggested subject to 
modification by the State Governments but without altering the basic 
design to take care of the needs of the individual districts. 
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Steps have already been taken to democratise the DRDAs. The 
ORDAs are expected to co-ordinate effectively with Panchayati Raj 
Institutions. Oear instructions are there that the Chairman of ZilJa 
l'arishads shall be the Chairman of the Govetning Body of the DRDA. 
TI,e administration of the DRDA is carried out by a Governing f!od y 
which itself is democratic in nature. The Governing llody of the DRDA 
is well represented by MPs, MLAs, MLCs, Panchayati Samiti 
Chairperson:;, representatives of vru-ious 8(lnk and technical institutions, 
welfal'e officers, NCOs, representatives of weaker sections of society 
and rural women. 

[Ministry of Rural Development O.M. No. H-11020/6/2000-GC(P) 
dated 22.8.2000 Department or Rural Development] 

Recommendation (Para No. 5.15) 

TI1e Committee appreciate the point U,at training of functionaric$ 
of Panchayati Raj 11,sti tutions is a pre-requisite for effective 
implementation of various programmes. Despite the reasonable financial 
support extended by the Centre for the Apex Institutions for training, 
the overall picture as relates to training o f functionaries of PR IS seems 
to be totally unsatisfactory. The Committee, therefore, call upon the 
Government to commission an in-depth study into the requirement of 
training as well as into the deficiencies in the system of train ing so 
that guidelines are evolved for imparting better training as well as for 
effectively linking tratning to field performance. 

Reply of the Government 

n,c suggestions made by the Hon'ble Committee have been noted 
for compliance. 

[Ministry of Rural Development 0.M. No. H-11020/6/2000-CC(J>) 
dated 22.8.2000 Department of Ru ral Development J 

Recommendation (Pa.ra No. 5.19) 

The Corrunjttee urge U,at u,c Department, in their organisation of 
work, and in their monitoring and reporting of the work of the 
Department to Parliament and to others concerned, firmly anchor the 
implementation of the Coristitutional prov isions as the centre-piece and 
foundation of all their activities. vVhat U,c Ministry must particularly 
guard against is the b,ueaucr.itisation of Panchayati Raj. lt is also 
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incumbent on the Minie:try IO ensl.tA! that PR.b and the District Planning 
Committees are used to the full wherever any central or centrally· 
!iponsored :ICheme :relates to any subject lbted. in Scheduled XI of the 
Constitution. 'The Committee note from the Annual Report (Chapter 2) 
that two key conhmm.ces were organised by the Ministry on 2.8. 97 
and 13.5.98. Directions for the implementation of a Seven Point ntirumal 
package to observe the Year of the Gram Sabha (1999-2000) were also 
drcuJated to all concemed on 17.:.\.99. It i5 a sad commentary on the 
wriousness with which the reicomrn.endations of the two confaences. 
are being followed-up, and l:h.e implementation of the minimal Seven-
Point Gram Sabha programme is being monitored, that neither in the 
Allllual Report nor in the evidence tendered before the Committee 
w a$. any attempt made by the Department to assess and analy5e the 
im plernentation of Panchayati Raj in the country. 

Reply of lh1: Government 

The ~uggcstiorn, made by the Hon'ble Committee have been noted 
for compUaru::e. A statement showing the Status of implementation of 
Panchayati Raj in all States/UTs on four major- parameters is cndwed. 
at Annexure. (Appendix II). 

[Mi.nistry of Rural Development 0. M. No. H • 11020 / 6 /2000.CC(P) 
dated 22.8.2CXXJ Department of Rural Development] 

Recommendation (Para. No. 5.20) 

lhe Committee are concerned to note that whereas the primary 
re:i;punsiliility for monitoring the implementation of the Pan.cha.yats 
(Extension to Scheduled Areas) Act, 1996 vests in the Ministry, and 
certain problems in this regard have been. identified in the Atmual 
Report, the Committee have not been informed of the steps proposed 
to he taken to resolve these problems and the fune...frame within which 
this is ought to be accomplished. 

R~ply of the Government 

While implementing the pro\l'i.sions of Panchayats ( E><tensi.on to 
the Scheduled Areas} Act, 1996, two issues stW remain unresolved at 
the Central level These two issues are1 fin.ti y definition of Minor Forest 
Produce .and secondly the ownership of minor forest produce. Both 
these issue::; are to be n:sol-ved by the Ministry of Environment and 
Forests. This Ministry have bttn trying to settle these is!iues with the 
Min:lstry of Environment and Forests through review ineetings at the 
level of Minister and Secretary;. and through (ortespondence at v arlous 
level. Every efforts will be made to Mttle these issues shortly. However, 
it may not be feasible to fix any timeframe. 

[Ministry of Rural Development O.M. No. H· 11020 / 6 / 2CXX>-GC(P) 
d1tted 22.8.lOJO Department of Rural Development} 



 



 

Raonunendation (Par.a. No. 5.21) 

1he Committee would aho wh to 8tress th.at in those States/ 
regions of the country which are exempted from the provisions of 
Part IX, the Ministry must keep a dose watch on how the leg.ally 
authorised local bodies are faring and extend to them such assistance 
as they might require. lb also applies to such States/ ~gions where 
for whatever masoM eleded h:a1 bodies aze. n.;,t funclional. _ 

Rqly of the Government 

The suggestions made by the Hon'ble Committee have been noted 
for compliance. 

[Ministry of Rural Development O.M. No. H-11020/6/2(]00.(X:(P} 
dated 22.8.20JO Department of Rural Development] 

RecommiendaUon ( Para ND. 5.26) 

Ille Committee take serious note of the way the accounts are being 
maintained. by CAPART. The Committee would like to be apprised of 
the detailed procedure followed by CAPART fol the internaJ audit 
and would like to know the progn!!ss made far effecting newssary 
tor-recU ve $lepS-. 

Reply of tbt! Gonmmftlt 

CAPART has introduced an lnterrutl Audit Sye;tem by appointing 
a firm of Chartered Accountant from the financial year t 996-97. 1he 
following aspects are verified during internal audits. 

(i} To verify the cash book for each transaction with reference 
to paid vouchers. 

(ii) To verify the correctness of Bank Recoru::iliati.on Statement. 

(iii) To verify the rate of interest on the fixed deposit a.nd saving 
bank accounts. 

{iv) To verify the cor.rectnesa of all the bills with reference to 
CAPART's Rules. 

{v) To verify whether the releases to VOs are made correctly. 

{v-6 To verify the accounting system adopted by CAPART. 



 

( vii) To verify 1M ·sta.tm of outMandmg loalils and advances. 

( vili) To verity the corredneis of maintenance of ledger. 

The rntemal audit is done on quarterly basis,·~ all the 
defkiendes / discrepancies pointed out by the audi't are set-right 
immed.:ia.tely 

The ,same procedures are being adopted by all the Regional 
Committees of CAPART. 

CAPART has appointed a qualified Chartered Accountant who is 
responsible for preparation of monthly accounts and annual acrounts 
and other acrounts related matters. 

The following co.rrective steps have been adopted by CAPART to 
mamtain the accounts properly:-

(i) Only one bank acoount is in operation. 

(ii) The cash book is written on daily baais. When a cheque is 
issued, the cheque writer is requ.lJ'ed to enter lhe ~ 
in the cam book and submit to AO(Acx:t.)/CAO (Accounts) 
for ·their aignahltt. AO/CAO sigtt the chellfl'te a!I well as 
cash book at the time of making any payment. 

(iii) The cash book i.8 being 0\8.intained on daily basis. 

( M Monthly bank reconciliation is clone by 7th of the following 
month and submitted to Director General for his perusal. 
Any discrepimcy found in bank reconciliation is setUed 
immediately. 

{ v l Review of flnandat position is being dooe on wgularly ba!lis. 
The position of FDs al'E! reviewed on monthly basis and the 
report is submitted by 5th ol Uw followine; month to Director 
General for his perusal 

( vi} No ca.sh payment is being made. All ,pa yment:s are made 
through a crossed cheque only. Whenever an amount is 
released to the Voluntary Organisation, the saving bank 
account number ancl the name of the bank of the voluntary 
organisatiQn a•ongwith name of the VO is also wrii;-tcn on 

·-, the ~heque so that the cheque may be en.cashed. by the 
concerned VO only. 
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(vil) To improve the tranaparency and quality of accounts, various 
accounting instructions and circulars are issued on the 
various iIBpetlS of ac<:OWlts. 

(viii) An accounting &~next Generation package is being used 
by CAPARf. The above procedures are being adopted by 
all the Regional Conunittees of CAPART also. 

Accmmt:s of CAPART are now maintamed in proper manner. 
CAPART has also got the po6itive certificate for the financial year 
1997-98 and 1998-99. The a.ccounts for lhe year 1999-2000 will be 
submitted to C&:AG on due date i.~. 30.06.2000. 

[Ministry of Rural Development O.M. No. H-11020/6/2000--GC(P) 
dared 228.200J Department of RuraJ Development] 

Reco~ndation (Pata No. 5.1'7) 

While :noting the various steps taken by the Government to bring 
transparency in the procedure of invol'Ving NGOs in the various rural 
development programmes, the Committee recommend that the 
credentials of NGOs should be thorough]y verifled by CAPART before 
g:rants are sanctioned. to them. Th.e Committee further recommend the 
role of NGOs as well as the list of NGO::i maintained by CAP ART 
should be thol'()Ughly reviewed. The Conunittee al.so aecomm.end that 
NGOs whose genuineness is attested b-y MPs should be given due 
weightage by CAPART for providing gnl111$. 

lleply of the Govemmfllt 

M/s. CAPART have adopted the following steps in the procedure 
of involving NGO:;; in the various rural development progra.r.n.mes 
assisted by it:-

1. Eligibi1ity conditions to make the voluntary agencies eligible 
for assistance;-

(a} The VO should be registered under the Societies Registration 
Act, 1860 o:r, a state amendment thereof; the bldian Trust 
Act, 1882 or the Charitable and Religious Tru!lt Act, 1920; 

(b} The VO have had a bank or post office ~count for the last 
three years. 
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( c) The VO be working with beneticianH; in nma1 areas, if the 
VO headquarters all! located in an urban area; and 

(d) The VOs have not been put on the CAPART list of 
o.rganisations to whim funding has bem auspended. 

2. CAPAKJ has altE!iidy taken up a programme to strengthen 
Evaluation and Monitoring System by enlisting professionally qualified 
pro;e,ct e\l"aJuators of provm integrity for taking up the pre-funding.. 
mid-tenn and post evaluation monitoring and appraiaal ol the V(Y s 
projects. 

3. 11teSe steps phtce emphasis more on funding of good VOs i.t. 
thOSIE! with good tra.ck record, in the field of social mobilisation, people·s 
participation in development projects and E!mpowerment of 
marginalised groups viz. SC. ST, bonded labour, people beJow poverty 
I ine, women, people with phyirical/:m.enlal disabilities and to fund them 
to ensure that projects are properly implemented. In order to obtain 
information on these issues, a new organisation Profile has been 
developed which is requited to be filled in by ~ VO aloogwith the 
project proposal. 

4. Towards acting as a think tank, CAPART has organised 
meetings of experts and voluntary organisations and others US(IC'i.ated 
with nll'1'1 development to pres.en t concepts, discuss issues and review 
Govemment's/CAPAKJ"s poUcies at the 1egional and national, l'Uld or 
intemationaJ levels. It has sponsored su1.:h -,eminars/workshop:s 
organised by experienced and competent VOs. So far it has organised 
over 12 meetings throughout. 

The l'l;!Vised guidelines prepared by CAPART artd Ministry lay 
emphasis on good VOs and weed out contractor type VO$. CAPART 
had taken up a pro-active policy of developing good VO& after 
ve>rHyi.ng lhe credentials of the NGOs already covered. Due weightage 
is always considered if genuine voluntary agency is attested by MFs/ 
V1Ps provided the VO fumls the req u±remen t necessary for getting 
assistance &om CAPART. 

[Ministry of Rural Development O.M. No. H·11020/6/2000-GC{P} 
dated 22.8.2000 Departmezit of Rurat Development] 



 
 
 

CHAPTER Ill 

RECOMMENDATIONS WHJCH THE COMMlTTEE DO NOT Df:STRE 
TO PURSUE rN VIEW OF THE GOVERNMENT'S REPLIES 

Recommendation (Para No. 2.19) 

The Performance Budget of lhe Department however docs not 
contain any information relating Lo the conslitulion of District Planning 
Comnuttees, their role and involvement in rural development schemes 
and programmes. The Committee stress U1at the Constitution require~ 
the Government to ensure the uwolvement of District Planning 
Committees as grassroot level inshtuhonal devices for democratic 
plannmg. They, therefore, direct the Government to ensure the 
fulfilment of the Constitutional requirements in U\is regard in all States 
for involvement of the District Planning Committees in all rural 
development programmes in future. 

Reply of the Government 

The Ministry of Urban Development is the implementing authority 
in respect of the Constitution (74th Amendment) Act, 1992 which 
envisages constitution of District Planning Committees. As per 
mforrnatton available with this Ministry, only nine States, namely, 
Haryana (only u, 3 districts}, Karnataka (in 10 out of 27 districts}, 
Kerala, Madhya Pradesh, Rajasthan, Sikkim, Tamil Nadu, Tripura and 
West Bengal and two Union Territories, namely, A&N [slands and 
Daman & Diu, have constituted District Planning Committees. 

(Ministry of Rural Development 0.M. No. H-11020/6/2000-GC(P) 
dated 22.8.2000 Department of Rural Development] 

Recommendation (Para No. 2.22) 

The Committee note that in one or two programmes, the 
Government have the system of transferring the funds directly to the 
implementing agencies through banks. However, in respect of certain 
other schemes, the Government appear to follow a complicated system 
of fund transfer leading lo delays. The Committee disfavour the system 
of transfer of funds through post as it inherently involves delay. The 
Committee arc of the strong opinion that the Govt. should urgently 
switch over to a system of transfer of funds using a wide network of 
nationalised banks and also exploit the advru,tages of the current day 
infom,ation technology. 
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Reply of the Government 

Under the SGSY there is already a system of transkor of funds 
directJy to the implementing agencies, i.e. DRDAs by telegraphic 
trarnfer. 

Under JGSY Central Assistance is released by ~ans of D.D./T.T. 
in favour of th~ cone~ Zi..Lla P~d, who are n!'<)Uired to distribute 
Central or State share to Village Panchayats within 15 days of receipt. 
JGSY guidelines furlher allow DRDAs/ZPs to draw hmds froro JGSY 
accounts only for distribution of ftmds among the Village Panchayats. 

As rega.rds Rural HOUBing.. for the allocation driven schemes such 
as the Indira Awa.as Yojana and the Cn?dit~Subsidy 9Cheme, hmd!i 
arE released directly to DRDAs/lm.plementing Agencie,1 as; specified 
by the State Governments. These funds are, as per guidelines, kept in 
Schedu]ed Commercial Banks/Post Offices/Cooperative Banks in 
separate Saving Bank Accounts. 

1he Guide]ines for the Rural Connectivity Scheme rei.ating to 
C011.Sl:ruction of roads in the rural areu a.re being formula.ted, in the 
context of whkh the valuable sugge5tion of the Conunitte-e wouid, no 
doubt, be dulr rnnsidered. 

Funds under the NSAP are releasr:d d.i.rect1y to the Districts through 
Telegraphic Transfer rn) for a-edit into the Bank Accounts spedfically 
opened in the districts for receiving Central Funds. 

[Ml.niaby oi Rural Development O.M. No. H-11020/6/200)..GC(P) 
dated 22.8.2000 Deputmmt of Rural Development] 

Recommendation (Par.a No. 9.17) 

Whi1e appredating the steps taken by the Government to enhance 
the equity support to HUOCO under rural housing from Rs. 5 crore 
to Rs. 355 1..'t'Ore· during 9th Five Year Plan, the Committee hope that 
the set targets for the year 1999-2{X)J woutd have been achieved by 
now. The Committee would also like to be appmed ab-out the targets 
fixed for the year 200J.-2001. 

Reply of the Gove.mment 

As per information. received from HUDCO 13,04,072 and 10,.()6,253 
houses have been sanctioned. by HUOCO for Economic.illy Weaker 
Sections in the rural areas in the years 1998-99 and 1999-2000 
respectively. 

[Ministry of Rural ~elopment O.M. No. H-11020/6/2000-GC(P) 
dated 22.8.lCOJ Departme'l.t of Rural Development) 



 
 

CHAPTER IV 

RECOMMFNDATIONS IN RESPECT OF WlilCH REPLIES 
Of nIE GOVERNMENT HAVE NOT BE'.EN ACCEPTED 

BY THE COMMIITEE 

RecomnMndation (Para No. 2.Jl 

The Conunittee are deeply concerned over the reduction in the 
outlay for the year 2000-2001 as compared to the previous year, 
resulting in proposals for lower allocations for the major schemes: of 
the Department. 1he Committee are also concerned. to note that the 
Planning Commission agreed to provide only atoUil.d 25% of funds 
during 9th Plan period as against the proposals submitted by the 
Government. Keeping in view the fact that all the ~ of the 
Department are aimed at liberating the rwal masses from abject poverty 
and for permanently improving thelr economic l!ltandards for the 
development of the country, the Committee strongly deplore lhe 
1adcadaisical perceptions of those in the Planning Commission as well 
as in the Government for failing to conced@ the required outlay for 
the programmes. The Committee urge that high-level coo~ination be 
undertaken betweEil the Government and the ftanning Comm.wion, 
in ronsu ltation with Stnte Governments, RBL NABARD and other 
concerned, to exponentially increas,e the allocation of resources for anti-
poverty programn:ies and improve the effkacy of administration in 
particular by according primacy to the involvement of PR.ls, in all 
these schemes and ebmini.tin,g wete and corruption to eJ\$Ul'e that ilS 

many paise in the rupee M possible reach the intendoo beneficiaries. 

Reply of the Go"'fllUll.1:nt 

The issue of increaing allocation for the majot schemes of lhe 
Department of RuraJ Development during the current finM.cia• year as 
illso for the Ninth Five Year P1ai\, as a whole, was taken up with the 
Planning Conur.ission and the Finance Ministry at the level of Minia~r 
of Rural Development., :requesting to provide higher outlays for the 
poverty· alleviation pmgtammest keeping in view the importance being 
accorded to the Rural Development sector. 

45 



 

4ti 

Under SGSY there are Committees to review the performance of 
the programme and tu ensure its effedi ve implementation/ 
administration by way of a continuous dialogue with the State 
Governments and Banke.rs. At the State Level, a State Level 
Coordination Committee (SLCC) monitors the programme and suggest 
remedial actions to incn!ase the efftcacy of administration of the Scheme. 
In this Committee Government of lnd±a, Planning Commission, State 
Governments, RBI, NABARD & other concerned Department:':! are 
members. Similarly at the Central Level, the Central Level Coordination 
Committee (CLCC} monitors, reviews and en11uru effective 
implementation of the programme and lays down policy guideline 
relating to c:red..it linkages for SGSY. In tttls Committee, the Government 
of India, RBI, NA BARD1 State Secretaries. Plarating Commiss1on and 
other con.cE-m.ed Departments/ Agencies are members. 

As per the existing guidelines, lOO'X, of the allocated funds under 
Employment Assurance Scheme (EAS) and Jawahar Gram Samridhi 
Yojana UGSY) are released to the Panchayati Raj Institutions through 
the District Rural Developm~t Agencies/District Panchayats. Steps 
have been taken to ensure that beneficiaries under the Indira Awaa.s 
Yojana,. the Jawahar Gnun Samridhi Yojana and the Sw~yanti Gmm 
Swarojgar Yoajana are selected in the Gram Sabha meetings. 1he Gram 
Sabha has also been aut:hori&ed to approve works to be undertaken 
under JGSY. 

TI\e PRb Involved in the SGSY at different levels and stages, for 
example. Panchayat Samiti is to give its I1!WIIl.rnendations on the list 
of k.ey acti Yities identified. by the Block level SGSY Committee; th~ mt 
of BPL households... •dentified through BPL Census and duly approved 
by the Gram Sabha, is to form the basis for identification of families 
for assistance under the SGSY. 

JGSY was launched with effect from 1.4. 99 after restructuring the 
erstwhile scheme of JRY. During 1998-99, the last year of JR~ the 
aHocation was Rs. 2060 crore out of which about Rs. 1406 crore was 
meant for Vi.Uage Panclt.ayats. After restructuring of JRY into JGSY, 
entrie JGSY funds (C~tral and State ~) go to the V":t.llage Pa.nchayats. 
who are required to implement the programme. During 1999-2000 
budget allocation under JGSY was Rs. 1689 C1'0tl;! (RE) out of which 
Rs. 1685.28 -crore was :released to the Village Panchayats through the 
DRDAs/ZPs. Thus there was a 20% increase in the flow of Central 
Assistance to the VillagE- Pand-tayats under JGSY during 1999-2000 ewer 
the 'funds released to them under JRY during 1998-99. During 
200.)..2001, total a.lloca.tion under JGSY is Rs. 1650 crore out of which 
Rs. 1645.50 crore ia earmarked for relase to the Village Panchayats. As 
compared to 1999-20()(), it represents a reduction of only 2.36%. 
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Regarding the Committee's suggestion to iK:cord primacy to the 
involvement of PRb in the implementation of JGSY, it is mentioned 
that after restructuring JRY, the new programme JGSY is implemented 
entirely by the V1.Uage Panchayats. They are empowered to take up 
infrastructure development works costing up to Rs. 50,.(XK)/ ~ with the 
approval fo Gram Sabha. Entire funds including Central and State 
share go to the V~ Panchayat through the DRDAs. The Gram 
Sabha can appoint vigilimce Committees for each village under its 
jurisdicticm to oversee, supervise and monitor the implementation of 
each work under the programme. There is ill50 prov.is.ion for social 
audit of the works by the Gram Sabha. 

The budgetary allocation of Employment Assurance Scheme during 
the tu rren t financial year is Rs. 1300 crore as against Rs. 2010 crore 
during 1999-2000. The Miruster of Rurtil Development has already 
w rittf:n ill letter to Minister of FUl.clilCe and Deputy Chai.nnan, P1anning 
Commission :requesting for additional funds under EAS for the current 
y~ar at least to the kvel of 1999-2000 i.t:. Rs. 2040 crore. 

ln so far as Rwal Hou.sing is concerned, it would be pertinent to 
ment1on that the Budget Estimate for 2(0).2001 is Rs. 1710 ~rore, which 
is the sarn.e as the Budget Bstim;lte for Rural Housing in 1999-200J. 

As regards Rural Connectiv Hy Programme, the Union Government 
are, presently, engaged in formulating a comprehenroive scheme for the 
-construction of roads to provide rural connectivity, in the country, 
w h kh is to be launched in the current year. In ~on!iu I tation with the 
r-clevant organisations/ agencies an allocation of Rs. 2,500 / · crore has 
been provided for the scheme in the year 2000· 2001. 

So far NSAP is concerned, the allocation during 2000-2001 ~ higher 
by Rs~ 5 C rore. It is Rs. 715 crore a~ against the previous year's 
allocation of R.-.. 710 ctore ( RE). The iilJocation is however.- much less 
than what is required to cover the number of people/ fammes due to 
be benefitoo annually under NSAP. Thjs Ministry has since wrHten to 
the Finance Ministry for allocation of more funds for NSAP specificaHy 
in view of the requirement to adopt the ~10'}~. allocdition out of the 
total BE for 1999-2000" norm for the NE States. Additional funds have 
been asked for :§0 that the allocation to the non-NE Sta tcs during the 
current year can be maintained at ]east at the lev€!1 of ] 991FZCO'.J. 



 

As ttga.n:b the invol'lement of the PRI1 in implementing the 
:K"hemes under NSAP, it may be ~ta.led that the modified NSAP 
Guidelines already provide for more active participation of the PR!/ 
Munkipalities in the delivery of social amstan~ .so as to m.ue the 
programme more responsive and effective. 

So f~ as Annapurna scheme is ooru:emed, the budgetary alloci!.tiun 
made for this programme i, Rs. 100 crore dwing 2000-2001 118 against 
the projected requirement of Rs. 207 <:rote. This Ministry has alrudy 
written to the ~ Ministry as well as the Planning C~ 
for enhanced budgetary ~ttons under this progranune. TIie issue 
is being punued at appropriate levels. 

[Ministry of Rural Development O.M. No. H•11020/6/2000-GC(P) 
dated 22.8.2000 Departma"tt of Ruu.1 Development] 

Co1DJ11eTits of the- Committee 

(PLNR ~ Para No. 7 of Chapter I of lh~ Report) 

Remmmend.ati.on 4Pan No. 3.11) 

Further. the Conmut:tee a.M surprised to note th.at the data regarding 
utilisation of outlay during 1999·2000 which was at Rs. 253.75 crore in 
January, 200J surprisingly rose lo Rs. 932.68 cro:re in March, 2:{XXJ. 

They feel that a substantial part of the outlay fa: allocated at the fag 
~ of the financial year jusl to inflate the data for providmg a rosy 
picture about the implementation of lhe programme, Such fag-end 
releases also rea.u[t in unspent balances getting accumulated with the 
implementing agencies. The Committee the-refore rerommend that the-
release of funds should be 1n a phased Jrl.illU'Jer throughout the year 
after properly gearing up the implementing agencies to absorb- the 
releases. The Committee further recommend that real time moniwring 
of physical achievement and of the ratio of financial outlay to physical 
achievement, should be done alongwith effectively activating 
iruti~ticit'lal m.echanism including the PRis. for the efficient and cost 
effective implementation of the progranmu:. 
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Reply of the Gonrnm.ent 

fund11 Wld.er the SGSY are released in two Instalments. for w 
2nd Instabnent.. the districb have to !lelld their claims alongwith the 
Audit Report, Utilisation Certificates etc. The claims are to be made 
before the end of December every year otherwile the Guidelines 
provide for a deduction for delayed submission of daims. 
Notwithshm.din.g Ibis, some dis.trkb :Nbmit their claims late. Moreover. 
darificatiom to be obtained from districta l'l1lo take time. These factors 
are responsible for relase of a substantial part of the allocation in the 
last quarter of the year. 

A letter is being issued to all State Govemment.8 to gear up the 
speed of implementation. The SGSY Gu ideHnes state that the 
Programm.e wm be im.pl211lented and monitoried by the DRDAs, the 
Panchayati Raj Institutions, Banks, the Line Departments ,le NGOs. 
The detailed monitoring formats for monitoring of physical and 
financial a.cllievement under the SGSY were issued to all States/UT& 
as well as to all the DRDAs. The visits of Area Offkess (of the Ministry 
of Rural Development} to their respective States also helps in 
monitoring the Programme. 

[Ministry of Rural Development O.M. No. H-11020/6/2.000-GC{P) 
dated 22.8.200) Deput:ment of Rural Development] 

Comment& of the Committee 

{Please see Para No. 16 of Chapter I of the Report) 

Recommeadatlon (Para No. 3.15) 

The ConunHtee express their roncem over the constihltion of SGSY 
committees when ahead y a system of three tier- Panchayati Raj System 
exists. They therefore feel thi!.t the implementation of SGSY should 
appropriately be entrusted to PRis with a view to deep rooting and 
strengthening the Constitution.ally recognized democratic apparatus at 
grass root levl?ls. 
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Reply of the GoftffllMD.t 

The Guidelines of the SGSY state (in paras 8.3 and 8.4) that the 
most important role under the SGSY is played by the Gram Sabha iL 
the ipproval of the list of BPL Jamill.es. The Gram P.-.dtayat also 
monitors the performance of the Swa.rozgaris. 

[MiniAtry of Rural Development O.M. No. H~l1020/6/20Cl0-GC{P) 
dated 228.2000 Department of RuraJ Development] 

Comments of the Committee 

(Please see Para No. 19 of Oi.apter I of the Report) 

Recommendation (Para No. 3. 18) 

While sharing the concern of the Government in er1suring a 
satisfactory position of n!COvery of loans advanced under SGSY, the 
Committee feel that the decision of the Gov-~mment to d@bar 
Pancha ya.ts and intermediate Panchayata registering less than 80o/" 
recovery from SCSY w..ej. '1.1.2001 is loo harsh tc ·be taken at this 
juncture. The Committee recommend that this decision may be deferred 
untH the treru:b of recovery under the revised proposals are available. 

Reply of the Government 

The above provision has been made in the Guidelines. as the thrust 
or the SGSY is on Self Help Gmup (SHG) and key activities. The 

cv aluation studies conducted by NABARD revealed that recovery under 
SHGs have been cent per centt in the context of which, the target of 
80% of recovery set for the P anchya l5, is not unrealistic. Moreover~ 
Swarozgari.5 happen to be from BPL lists, approved by the Gram Sabhas 
and the Gram Panchayats are associated with the Programme at abnost 
every stage. Apart from the Gram P ancha yat, the responsibility of 
recovery is also with others for w hi.ch provision ha,$ been made in the ... 
Guidelines. 



 

In brief, the provision is as follows: 

"The Block Level SGSY Conunittee would monitor every month 
the progress of diffeient Swarozgaris. The Committee would al.ro 
see whether the ,chemes/ p:roj,ects have been grounded and they 
a:re giving the intended income including repayment loan. Prompt 
action in ca,e ,o,f default CIUU'lot be over emphasi!.ed. The bank 
~ also furnish every month a list of defaultera so that Block 
SGSY Committee INIY look into the reasons. ln case of gmups 
there shall be a period meetings of SHGs to monitor the 
performance. TIie G.ram hnchayat wm also be given the list of 
default Swarozgaris requesting them to take suitable m~asures for 
repayment of loans. In Panchayatl!I wjth high default rates, the 
BOO/DRDA wll organise teoovery camps. It is ne,c,es~ry th11t 
DRDA keep a close watch over the rep~yment position in each 
Panchayat. The District Administration shall assist the banks in 
the recovery through designated tegal process including 
appointment of Special mcove:xy Officers and enactment of Model 
Bill as recommend by Talwac Committee. Si.nee recovery will be a 
joint effort W1d the thrust of SGS"( is a. group approacli., Neovery 
of BO% seems to be achievable. Since the SGSY is in its initial 
stage of im.plem.en.tatio.n, it is then!!fo:re necessary to ob-serve the 
perfonnance of recovery of loan:. under SGSY bcfor-e it is reviewed 
at appropriate time." 

[Miniltry of Rural Development o.M. No. H-11020/6/2000-GC(P) 
dated 22.8.2000 Department of Rural Development] 

Comments of the Co1101'littee 

(Please SJ!e Para No. 22 of Ci.apter I of the Report) 

Recoinmmda.tion (Para No. 3.30) 

The Cottl.mittee a.re also cottU!m.ed. that the distinctiori between 
income generation infrastructuff CRatiOl\. ·which ·:Has characterised 
poverty alleviation programmm 9ince !heir· inoopti«t. has been blurred 
in the re5tl'Uctumd JGSY. ll)ey urge lhat the fOWA en JGSY be on 
income generation through wage emplpyment and the focus on SGSY 
be on infrastructure creation. Through sel1 employment. the Committee 
note with satisfaction that an attempt has been made to democratise 
the functional re,pons-ibility of SGSY & JCSY by in~onnecting the 
implementation of the former with the intennediate Panchayats and 
the later to the Village Paru:ha ya.ts. The Coaunittee urge that similar 
exercises be carried out for the other programmes of the Ministry to 
a.\'oid needtess onrlapp:ing and duplication between different tiers of 
the Panchayati Raj Systezn. 
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Reply of the Government 

There already exists a w~mployment programn.i.e called E.AS. 
It was therefOA:, not felt necessary to have another wage employment 
programme. The decision to :restructure JRY into JGSY with the primary 
objective of inhutructura1 development was th.erefore, a. conmoua one 
to avoid multiplicity of programmes. Confefence of State M:inJ3hm. of 
Rural Development, Panchayat Raj and Rurat Housing held on 
12-13 May, 1998 also recommended. lo rationa]ise JRY and EAS to 
avoid duplication and overlapping and to improve complementarity 

· of the two programmes. The conference also rei:-ommended not to insist 
upon the !.trid: adherence of the 60;40 wage-material !1ltiO under the 
restructured }RY. 

[M'mistry of Rural Oevclopment O.M No. H-11020/6/2000-GC(P) 
dated 22.8.2000 Oep.lrtment of RW'"ll Development] 

Cl>l!\ments of th~ COD'lmitlff 

(Pleaa.e see Pua No. 27 of Oui.pter I of tM Report) 

Rl!c.ominendalion (Para No. 3.48) 

They ruommend that the Government should ana]yse the 
perform.am::.;,, under the three components of the scheme and take 
nea:!!SMy step11 to improve the bnpmnentation. Besides it is also urged 
that sub.tantlal allocatioo should be made for the components of the 
scheme so that the poorest of the poor are i,ot deprived of the 
assistance provided under the schemes. 

Reply of the Government 

A fairly rigrous monitoring and supervisioo. mecham.sm has been 
put in pLace for reviewing the progress of NSAP. Quarterly review 
m.eetirlgs are held with State Govemmenb to review the progress of 
lilr schemes. A system of rigomu~ follow up through area visit& and 
letters at all levels on an ongoing basis is in place. Districts a:re further 
pena.littd for slow perfonnrmce as :refJeded in high opening balances 
and late reporting by impodng ruts in releases. 

[Mlnifltry ot Rural Development OM No. H-11020/6/2000-GC(P) 
d11ted 22.8.2COO Department of Rural Development] 

Ccmtm.enta of the Colilmittee 

(Ple~ fiU Pan No. 33 of Chapter I of the Report) 
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Recommendation (Para No. 3.54) 

The O.unmittce ob:-;erve that whereas the District Collector has 
been given the nod~l responsibility of implementing NSAP, the 
responsibility for implementing the schemes in their respective areas 
has been entnis.ted to Village Parw:hayats. They faH to understand this 
contradiction and wondel" as to how the coo.dination between the 
different authorities, i.e. the District Collector and Village Panchayat 
would be maintained. As admitted by the Govemment, the poor 
coordin•ti.on between the two agencies ~ the main reaa.on for poor 
implementation of NMBS. In view of these drcumstanc-es, the 
Committee recommend that there should be no ambiguity investment 
of responsibility regarding the implententati.on of the scheme and PRis 
and Municipalities !ihould .alone bl: entrusted the- re:.ponsibHity of 
implementing NSAP u it is a people's progranune which cati be best 
understood by ielectul k1cll bodaea. 

Reply of the GoVl!'tnlftent 

The roles played by the Panrnayats/Mwiidpallties and the District 
Mag~trates/Deputy Commissioners in Implementing the NSAP schemes 
o1re not independent but !!iUpplemeritary to each other. The Di.sbict 
Magistrate/Deputy Commiseioner is responsible for overall supervision 
of lhe programme. The Panchayats/Municipalities on the other hand 
are responsible for ,dentification of bendk:iarie6, disbursement of 
benefits in Gram Sa'oha meetings. and dissemlnation of iilfonnation 
etc. about NSAP and the procedure for obtaining benefits under it in 
their mpective areas. 

[Ministry of Rural Development O.M. No. H-11020/6/2000--GC(P) 
dated 228.2000 Department of Rural Development} 

Commente of the Conunittee 

(Please ~ Para No. 36 of Oi.apter I of the Report) 

Reccnnniendation (Para No. 3.57) 

The Committee express their appn!he!lslons about the quality of 
foodgrai.n5 that would be supplied to senior citizens under Annapurna.. 
Supply of food.gtilins directly to ~ beneficiaries require; excessive 
and multHa.ceted mcnltoring adding to the burden of thie implementing 
agendes. They th.erefore, re::onunend that instead of lauru:hing this 
new scheme, the scope of ~beady exi.ating scheme i.e. NOAPS should 
be l:!nlarged further by providing old age penal.on to such persons 
who are eligible for it but a.re not receiving it at present. They also 
recommend th•t the Gove:rnment should consider to increase the 
amount of pension under NOAPS. 
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Reply of the Government 

The Depa rtm.ent of Public Distribu Hon undt"r the Ministry of 
Consumer Affairs and Publk Distribution is .responsible for ensuring 
the supply of the required quantities of the prescribed quality of food 
grains from the godowns of the Food Corporation of India to the 
agency designated by lhc State Governments. 

The mechanism for monitoring and evaluation of Annapurna has 
a I.ready been drawn up. The districts are to send Monthly Progress 
Report (MPR) to their resped~ve State Government& and State 
Governments shall comp•~ the MPR.s for sending ~ly Progress 
Report (QPR) to the Government of India. There shall be a State level 
Committee in each State to be represented by the Secretaries of the 
concerned Depa.mnents, MP:., MLAs / MLCs;, aitleast two Presidents of 
Zilla Parishads and repre5ellt:a.tfre of appropriate NG05. There shall 
abo be a District Level Committee in each district to oversee 
implementation of the SC'heme under the Chairm.anshlp of District 
Magistrate/ Deputy COII'lnrission~r. 

The Annapurna scheme was. announced by the Finan-c::e Minister 
m the Budget Speech. t99CJ.2fl)). The Mrnistry of Rural Development 
are the nod.al Ministry for the scheme launched in April. 2000. 

The issue of raising the amount of pension under NOAPS wais 
reviewed earlier. But as an enhancement in the rate of pension shaU 
c~ate a. huge Mtditiona.l financial liability on the Government, it was 
decidt'd. lo not to increase the pen:iiion amount It may however, be 
mentioned that the State Governments normally add to the Central 
amount of old age pEnsion of. 75/- according to their respective 
financial capability. As a result, the pensioners under NOAPS in most 
States receive old age pemion ranging from Rs. 75 /- to Rs. 275 / ~ per 
month. 

[Ministry of Rural Development O.M No. H&11020/6/200)..GC(P) 
dated 22.8.2000 Department of Rural Development} 

Commenls of the Committee 

(P]ease ue Para No. 39 of Chapter I of the Report) 



 
 

Remmmenclatioa (Para No. ,4.U) 

The Committee fail to wld.ersbmd. the reuons behind launching of 
the new Centrally sponsored schemes i.e. Sam.agra Awaa.s Yoj.ana (SAY} 
&: Credit-cum-Sub!'liidy in a sltuati.orl where a oomprehem1ive Yojana 
i.e. Indira Awaas Yojana for the same purpose already elri:isb. They 
note that wlth multiplication of schemes, there are chances of 
overlapping and problems. of roordination. In view of it they urge 
that more- funds mould be provided under lA Y and the- scope of the 
scheme should further be ffl'fflgthened in conjunction with the drinking 
water and rural sanitation pmgnmme. Furdter; Government should 
conside'I' increasing lhe amO'Wlt of alloaation per benefkiluy under the 
scheme. Hesides the Committee reel that much greater attention needs 
to be paid to the repairing/ rebuildhlg of homes built Wlder earlier. 
IAY. 

Reply of the Government 

Whil(' the objective of implemenHng Indira Awaas Yojana is 
primi.'lrily lo help ,constructfon of dwelling unit& by members of 
5cheduled Castes/ Scli.eduled Tubes, freed bonded labourers and al&o 
non-SC/S'f l'Ul'al poor below the poverty line by providing them with 
grant-in-ald, it was felt that thet'e are a luge number of households in 
the rural a:reu below the poverty line and particul.tr-ly just above the 
poverty line who cannot be covered under IAY as tt,.ey do not tan 
within the rang,:: of eligibiUty or due to the funits imposed by the 
available budget. Furthemtore. du.e to limited repayment capacity. these 
rural households cannot take benefit of fully loan-based schemes offered 
by some housing finance institutions. The target group under the 
Credit--cum-Su.bsidy Scheme are rural ho1,1SeMkis having aimoal income 
upto Rs. 32.0(X) who can avail of loan .:;um credit to construct a house. 
On the other hand the underlying phHosophy of 5am.a.gra Awaas Yojana 
is to- proYide convergence to the existing rural housing. sanitation and 
water supply schemes with special emphasis on technology transfer, 
hwnan resoun:e developm1mt and habuat improvement with people's 
participatiDI'l. Adequate ilttention is being p.iid to the repairing/ 
rebuilding of houses under Indira Awaas Yojana. With a view to 
addressing inadequacies in the huge stock of uilSC!rviceable kulcha 
houses, 2.0'o/o of the aU«ation under Indira Awaas Yojamt h;is been 
mandatorily reserve~ for upgradation. 

(Ministry of Rural Development O.M. No- H~1102U/6/2l)(X)..GC(P) 
dated 22.8.2000 Department of Rural Development] 



 
 
 
 
 
 
 
 
 
 
 
 

Comment& of tn.e Cmnnrltttt 

(Please see PBra Nc,. 42 of Chapter I of the Report) 

Rec:om.mend.dioa (Para No. S.29) 

The Committee whil~ appreciating the steps taken by the 
Gove~ in respect of rural ooruiectivity# would like to know the 
details of the programme and hope that the programme wil! be 
implemented at the ear•t and with all sincerity. They express their 
apprehension that, as with other restru.ctwed pr~ ol the 
Department, restructuring might itself lead to wtconacionable delays. 
This mw.t be avoided and Implementation should begin m right earnest 
as. soon as poiisible during the QJrr<mt financial year. 

Re-ply of the Government 

The Un.km Government are, at present, engag~ in formulating a 
comprehensive Scheme for the coostructim of roads to provide rural 
connectivity in all parts of the (:ountry. A National Rutal Roads 
Development Conunittee (NRRDC) was set up in this behalf whoM! 
Report was. n!('fl'\tly !!uhmitted. ~ ~ is to be launched in the 
current year 200J-.2001,. for which a.n Al.location of Rs. 2,500 crores has 
been provided. 

[Mmi$try of Rwitl Development O.M. No. H-11020/6/2000-GqP) 
dated 22.8 . .2(0) Department of Rural Development) 

Comments of the Committee 

(Please stt Para No. 4S of Chapter I of the Report) 
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Reply of the Covenun£nt 

In a recently held Meeting of the Ministers of Run] Development 
of the North Eastern States, it was felt that thi:s issue would need to 
be considered in ronsiultation wU:h the Planning Commission and the 
Ministry of Fi.nance. The matter is being taken up with the Planning 
Commission and the Ministry ot Finance. 

[Ministry of Rural Development O.M. No. H-11020/6/2.00l-GC(P) 
dated 22.8.200) Department of Rural Development] 

Coaunenta of the Committee 

(Please ~ Para No. 13 of Chapter I of the Report} 

Recommendation (Para No. 3.40) 

The Committee ob:.erve that even if Rs. 350 crore (allocated for 
watershed component of EAS to the Department of Land te50lll'CeS) 
are added lo BE: 20'..l0-2001, the total allocation comes to. 1650 crore 
which is mudi LeN than the outlay .released during 1999-2000 i.t.t. 
2288.SS crores. They are concemed to note the sharp decline in the 
outlay and urge that adequate allocation should be made under EAS 
to achieve the set objective. 

Reply of the Govemment 

As stated in rep1y under para 23, a propoi,a] has already been 
taken up with the Ministry of Finance and the Planning Commission 
for enhancing the bud get provision from 1300 crore to Rs. 20IO crore. 
Final outcome is a.waited. 

(Ministry of Rural Development 0.M. No. H-11020/6/2000-GC(P) 
dated 22.8.2000 Department of Rural Development] 

Comments of the Committee 

(Pif:'asc see Pata No. 30 of Chapter J of the Report) 
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Recommendition (Para No. 5. 7) 

While noting the reply of the Government on the issue of increased. 
role of the local MPs in the fi.mctioning of DRDAs~ the Committee 
hope that the decision in this regard will be taken expeditiously and 
they should be apprised. accordingly. 

Reply of the Government 

The malwr is still under active consideration. 

[Ministry of Rural Development O.M. No. H-11020/6/200).-GC(P) 
dated 22.8.2000 Department of Rural Developmentl 

Comments of llu: Commi tti:=e 

( Please see Para No. 45 of Chapter I of the Report) 

NEW OE1..Hr; 
16 AP'!l, 2001 
28 Chditra, 1923 (Sob) 

ANANT GANGARAM GEErE.. 
ChAimu:n, 

Standing Committee on 
Urban and Rural Devtlopmen t. 



 
 
 
 
 

APPENDIX I 

COMMITIEE ON URBAN AND RURAL DEVELOPMENT (2001) 

EXTRACT OF 1HE MINUIES OF THE SIXTH S1TI1NG OF THE 
COMMITTEE HEID ON MONDAY, THE 12TI-I MARO!, 2001 

The Committee sait from 1500 hrs. to 1620 hrs . .in Committee Room 
'B', Ground Floor, Parliament H01ae Annexe, New Delhi. 

PRESENT 

Shrl Attant Gangal'am Geete - Chai.mum 

Lok Sabha 

2. Shri Mani Shankar Aiyar 

3. Shri Jaswant Singh Bl5tmoi 
4. Shri Swadesh Ch~ 

5. Shrlmati Hema Gamang 

6. Shri Holkhomang Haoltlp 

7. Shri Madan l.a1 Khurana 

8. Shri Shrichand Kriplani 

9. Shri Bir Singh Maha.to 

10. Slui PunnulaJ Mohale 

11. Dr. Ranj.it Kumar Panja 

12. Slui Chan.dresh Patel 

13. Shri Dlw.un Raj Singh Patel 

14. Shri O.inmayanan.d Swami 

15. Shri Sunder Lal Tiwari 

- 16. Shri Chintaman Wanagi!I 
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17. Shri Kamendu Bhattacharjee 
18. Shri N .R. Da.sari 
19. Prof. A. l.akalmdsagar 
20. Shri A. V~ay• Rag:ha.van 

1. Shri S.C. Rastogi 
2. Shri K. Cha.krnborty 
3. Shrimati Sud~ luthra 

z. At the outset. the Chairman welcomed the MembeJS to the 
sitting of the COJflll\i.ttee. -

3. • •• ... .. 
4. The Committee thereafter took up for consideration 

Memorandum No. 6 regmling draft report on the action taken by the 
Govmunent on the recowmendations contained in the Thirteenth 
Report of the Committee (13th Lok Sabha) on Demands for Grants 
(20C(l.2(X)l) ot Ministry of Rural Development (Department of Rural 
Development) and adopted the draft action taken Report with some 
modificatiom and additions as inda.l@d in Annex.me. 

S. The Committee then authorised the Oiairman to finalise the 
said draft action taken Report on the basis of factual verification from 
the conc::erru:d Ministry/ Department and to present the same to 
Parliament, 

The CommiUee lhen adfoumM. 
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ANNEXURE 

I S&r Para 4 of Minub.'!& dated 1.2,03.ltXll J 

51. Page Para 
No. No. No. 

l 

1. 

2. 

3. 

4. 

5. 

6. 

2 

1 

1 

1 

7 

9 

11 

3 

2(t) 

2(0 
:Z(iii) 

7 

10 

13 

Line 
No. 

.. 
11 

12 

19 

2 

Modifications 

·Delea 3.30 

Dtlele 3.48 

5 

Affg 3.18 inffl'l "3.30 and 3.48•· 

After line· No. 7 inser, the foUow~ 

'"(iv) Eli:min1tio11 of wute and 
cortuptionH,,. 

For ~lating p~a .. ~tituk .. 
..The Committee wish to know 
whether per-.pettive plans for 
development of rural areas have 
now been prepared by all the North-
Bul Slate,, including Silckim. and~ 
if ·not. the steps being taken to 
expedite this. The Commitme would 
iil•o like to mow whether 
Governm~nt ha•e •· tlmi!--~ 
1'1lhln' ·which· 8 1• Pe•~ pllln 
for lhe entin! ~ wUl be fttidled, 
the details thereof and the follow-
up action taken thereon." 

for the word11 "the Committee 
would'" subJi:ntutt 

"the Committee regret tha.t an e 
ntire yu,r has pasaed without 
these consultations being 
cmpplebKil. They wou1d. themfore, 

62 
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1 2 3 

7. 16 

4 5 

for 

aFurther. while appreciating the 
steps taken by the Government to 
gear up the speed of implementation 
and detailed monitoring of physical 
and flnandill achievements I the 
Committee a.re of the view tlmt the 
reflults can only be achieved by a 
concerted effort in intendfy ing 
further putsu.ance with various 
agencies with a view to accelerabi! 
the effective monitoring of the 
programme. They hope that the 
Government would quicken the pace 
of follow up with the State 
Gove:rmnents and inform the 
Committee about the outcome. N 

Substitute 
... Further, while noting the action 
taken hy the Govenunent to gear up 
the speed of im plementati.on and 
detailed monitoring of physiral and 
financial achaev em en ts. the 
Committee wish to be informed of 
the ground realities. Moreover the 
Committee ftgret that. no i1cti,on has 
been taken on recommendation for 
real time monitoring of finandal 
outlay to physical achievement. 1hey 
hope that the Govemmen t would 
quicken the pace of follow up with 
the State Governments and inform 
the Committee about the outcome. 
Finally, the Committee deeply regret 
the evident reluctance of the 
Ministry to even examine how PRls 



 

1 2 3 4 

8. 19 22 8-9 

9. 19 22 

10. 22 24 
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5 

can be more effectively involved in 
efficient and cost-effective planning 
and implementation of these 
programmes. The Committee wish to 
be informed in detail about the 
month-wise release of SGSY funds 
m 2000-2001 in comparison to 
releases in 1999-2000 to enable the 
Committee to gauge how effective 
are the revamped administrative 
measures." 

For 

"but the overall scenario in the 
country in this regard gives rise to 
concern." 

Substitute 

"it is unlikely to be the case 
everywhere." 

Add the following at the end of para 
22: 

"The Committee would also wish to 
receive a list of Panchayats and 
Intermediate Panchayats who have 
been debarred for registering less 
than 80 per cent recovery." 

Insert the following paras after para 
24. 

H. Democratisation of functional 
responsibility of SGSY and JGSY. 

Recommendation (Para No. 3.30) 

25. The Committee had 
recommended as under: 

"The Committee are also concerned 
that the distinction between income 
generation and infrastructure 



 
 
 

1 2 3 4 5 

creation, which has characterised 
poverty alleviation pro gram.mes 
since the1 r inc~p tion, has been 
blurred in the restructured JGSY. 
They urge that the focus on JGSY 
be cm incoMe generation through 
wage employment. and the focus on 
SGSY be oo infrastructure creation. 
Through self employment, the 
Cnmmittee note with satisfaction that 
a.n attempt has been made to 
democratise the functional 
responsibility of SGSY and JGSY by 
interoonneding the implementation 
of the former with the Intermediate 
Panchayiits and the latter to the 
Vl.llaige Panchayats. The Committee 
urge that similar exercises be cal'l'ied 
out for the other programmes of the 
Ministry to avoid needless 
overlapping and duplication between 
different tien of the Pan.cha yati Ra; 
Syatem,H 

26. 1he Government in their reply 
have stated: 

""The re already exists a wage-
employm.ent program.me called EAS. 
It was therefore. not felt necessary 
to have another wage employment 
pro gram.me. The de ds j on to 
tt!structul'e JRY into JGSY with the 
prima1'y objective of Infrastructural 
development was therefore, a 
conscious one to avoid multiplicity 
of programmes. Conference of State 
Ministers of Rurill Development, 
Panchayati Raj and Rural Housing 
held on 12-13 May, 1998 also 
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11. 24 27 

5 

~ed. to ra.tioruilise JRY and 
EAS to avoid duplication and 
overl•pping and to improve 
complementarity of the two 
progriUl'l.:Ql.('.:8. The conference al&o 
~ not to in.5iat upon the 
strict 1idherence ol the 60:40 w1ge-
ma~ ratio under the restructured 
JRY. 
27. "'The Committee want to point 
out that the comm.en.ts made in their 
earlier recommendation were not 
related to the relationship between 
JGSY and EAS but between JGSY 
and SGSY more !lpecifiC"ally to the 
implementation of JGSY having been 
f:!l"ltrusled to the Village Panchayats 
and SGS Y to the Intermediate 
Pancliayab. Commending this, lhe 
Committee had urged that ahnilar 
exe.d.5e5 be cafried out for other 

· programmes. It appears from the 
reply of the Governmeit that such 
exen:ises hilve not beetl carried out. 
The Committee, therefote, desire that 
action be taken on their earlier 
recommendation in this regard and 
they would be informed 
accordingly." 

Aftn Para V add 

J. Requirement of funds for 
NSAP 

Recommendation (Para No. 3.48) 

31. The Committee had 
recommended as under: 

..,They rec om mend th ii t the 
C ov emmenl should an al y se the 
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s 

·· perfo1m111nce under the thr,:,,c 
components of the 5Cheme and lake 
necessary steps to !rnprove the 
· implementation. llesideti it is also 
urged tha\ substantial allocation 
:vmuld b4! made Jor the components 
oE the scheme so that the poo~t of 
the poor are not deprived of lhe 
a!isist1rnce provided under the 
~eme." 

32 The Government in their reply 
hia-ve slated: 

... A fairly rigorous monitoring and 
supervision mechanism has been pul 
fn place for re,.,iewir.g the progress 
of NSAP. Quarterly review ~gs 
me held with State Governments to 
review the progress of the schemes. 
A system of rigorous follow up 
through al'!'a visits and letters at all 
~els on a ongoing basis as in plare. 
Districts are further penalii.ed for 
slow performance as reflected in 
high opening b11limces and late 
rf\!porting by imposing cuts in 
naleases. 

33. The Committee note that the 
. districts a.re penalised for slow 

performance, but ;i.t the &ame time 
they would like to impress upon the 
Go,.,emmen.t to ensure that the 
bmeficiaries should not suffer for 
t)l,io, faults of imp.lementing agency. 
The Commil:u!e, would lhaefot,e, like 
to be informed. of the nature of 
penu.lt.ie5 impo5ed on slow 
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performers. A list of districts-State· 
wise where such "penalisation" has 
been resorted to, should also be 
furnished . 

4 from For the following: 
bottom 

"The Committee therefore re1tern le 
their ""rlier recommendation and 
would like that coordination and 
implementation of NSAP is 
expeditiou~ly e ntrus ted to e lectt!d 
local bodies, 1.e. PRls and 
Municipalities." 

S11bstit11te 
"The Committee, therefore, rcitcr:i tc 
their earlier recommendation that 
implementation of NSAP should be 
expeditiously entrusted to the elected 
local bodies i.e. PRTs and 
Municipalities." 

For existing Para s11bstit11fe 

39. The Committee regret that the 
Covc,rnment have not at all 
understood the purport of their 
recommendation. The Committee 
wanted NOAPS to be extended to 
all senior citizens and their pension 
increased to as to enable them to 
purchase additional foodgrains direct 
from the PDS instead of an extra 
foodgrains allowance being doled 
out to them through an 
overburdened machinery with its 
a ttendant risks of serious leakages 
resulting in many aged pensioners 
not receiving the foodgrains they so 
desparately require." 
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performers. A list of d,str,cts-Statc-
wise where such ··penalisation" has 
been resorted to, should al$o be 
furnished. 

For the following: 

"The Committee U,erefore reiterate 
their earlier recommendation and 
would like that coordination and 
implementation of NSAP is 
expeditiously entrusted to elected 
local bodies, r.e . l'Rls ,tnd 
Mtmicipalities." 

S11bstil11te 

"The Committee, therefore, reiterate 
their earlier recommendation that 
implementation of NSAP should be 
expeditiously entrusted to the elected 
local bodies i.e. PR!s and 
Municipalities." 

For existing Para substitute 

39. The Committee regret that the 
Government have not at all 
understood the purport of their 
recommendation. The Committee 
wanted NOAPS to be extended to 
aU senior citizens and their pension 
increased to as to enable them to 
purchase additional foodgrains direct 
from the PDS instead of an extra 
foodgrains allowance being doled 
out to them through an 
overburdened machinery with its 
attendant risks of serious leakages 
resulting in many aged pensioners 
not receiving the foodgrains they so 
desparately require." 
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3&:4 For ,,_without any further delay" 
' sr.,lsHhdt 

"within a stipulated time frame". 

Ff}t' exuting P4n1 aubstitute 

"1'he Committee are dismayed to 
note lhat it has tabn more than a 
year after the President's a.dc:lftN to 
the two Houses of Parliament 
assembled together and ten months 
after t1W! Fman.ce Minister', budget 
announcement, to formulate the 
guidellnet tnd annoW)Ce allocations. 
In coiuequen~, approvals are a 
smaD p,opottkm of allocationa and 
actuat expenditure will fall f;u short 
of appropriations. 
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4. Some States are exempted from the purview of this AcL Part IX 
of the Constitution pertaining to the formation of panchayatB ui not 
applicable to the States of Jammu &: Kashmir. The State of Jammu & 
Kashmir hu been accorded a special status- Wlder Article 310 of the 
Constitution.. 

Part IX is a]so not applicable to the States of N agaiand, Meghalaya,. 
Mizoram, North Cochar Hills District and Kami Anglong District of 
Assam and to the hill areu in the State of Manipur for which District 
Council e:1o1ists under any law for the tirne being. Provi.si.orls of Part IX 
relating to Pandutyalf at the district level is not applic11ble to the hill 
areas of the District of Datjeeling in the State of West Bengal fur 
whim Darjeeling Gorkha Hill Coundl exiab. 'The exemption to the 
States of MeghaJaya, Mtzoram, Tripura and Nagaland are also covered 
by the Schedule Vl of the Constitu1'on and the tradition.al system of 
]('!Cal self-Government exists in these atates. 

NCT De1hi had repealed the Pan.cl\Qyati Rat ad earlier and now is 
actively considering adopting the Seventy third Constitution 
A~ndtttent Act. 1992 and revive the Panchayats. 

5. Consequent upon the enactment of the Con5titution Amendment 
Act, 1922, Paru:haya.b have been .COil5tituted accordmg to the new 
provisions in an ttw States ex~t in the States of Arunachal Pradesh, 
Assam. Biha:r, Goa and the UT of Pondicherty. 

1. Arunachal Pradesh: Pancha yat elections have not been held in 
Arunachal Pradesh becau5e the Arunachal Pradesh Panmayati Raj Act, 
1997 which was passed by the Arunildl.al Pradesh l..eg.ialattve Assembly 
was referred by the Govemor of the State to the President of India. 
The 8"fflt of the President en ~ said Act was withheld. The Ministry 
nf Rural Development has introduced the Constitution 
{86th Amendment} Act, 1999 in the Rajya Sa.hha for amending Artk]e 
243-D of the Constitution in order to exempt Arunadial Pradesh front 
the requirement Qf providmg for resenralion of scats for scheduled. 
castes in the panchayats.. Presently the issue is before the Parliamentary 
Standing Committee for Rural and Urban DevelopPlent which is 
del~rt1ting upon the iaiM.le. 

2. Bihar: In Bihar, Panchayat electirn,s rould not be held becaU5e 
provisions re.la.ting to the back.warn. dasses in the Bihar- Panchayati R,ij 
Act .ue\ut,..judice. 
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3. Pondicherry: Elections have not been held in the lIT because 
the matte£ is sub---judiu. 

4. Assam, where panchayat elections feU due in 1997,, has been 
postponing pancha yat eledion on grounds of law and order. State 
Govt. has informed that elections will be held in September-October, 
2000. 

Sinc'l!!!;·the enactment of the 73m Constitutional Ammdment Acl, 
1992, finit round of panchayat election& have been held in mOl"lt of the 
States. As a result of these panchayat election:ii, 234,074 gttnn 
panchayats, 5906 intermediate level panchayabl and 474 zila parish.ads 
have been constituted all over the country. In all, there ~ 27 ,50,865 
elected representatives at the village level and 15,509 al the zila. 
pa.rishad level in the country. Of these one third are women. All the 
!itates have followed U'le reaervaticm policy faithfully u it result of 
which a la~ riwnbe:r of reptaentatives belonging to the :reserved 
categorie5 in accordance with the new policy ha"Ve bet!:t, e:lecled. 

Panchayat elections on the expiry ol the £int tam hnve been held 
in the States of Haryana, Kamataka and Madhya Pm.duh. Recently 
Govem.ment of Uttar Pradesh ha.ff notified the dates for the panchayat 
@lectioru;. 

The status and f unctionin.g o( the panchayati raj in:.titutiom, in the 
country can be viewed in terms of the foUovving parameters: 

(i) conduct of e1ection 

(ii) devolution of financial powers 

(ill) devclutiOTI of f wictions and function.uies 

(iv} constitution of district planning committees 

(v} stahu, of gram s<11bhas 

Functioning of PRls in the Stata: 

Andhm Pradtlfit 

The Andhra Prad~h Panchayati Raj Act, 1994 came into effect on 
30th May, 1994. A three-tier system of Panchayatt Raj institutions 
consi.&ting of Gram f'anchayats {GP) at the village level, Mandal 
Parishads at the intermediate level and Zila Pariahads at the district 
level was introduced. The State Election Commission was appointed 
on 12.9.1994 for a fixed telure of five years. Panchayat election for all 
the three levels were held in 1995. The ela""tions att overdue in ~ 
ye~·r 2000. The St~te Government has obtained a stay order from the 
Su prem.~ Court_ 
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Irregular elec~ to the local bodies and delay in devo]ution of 
powers and functions to these bodies have lowered down the :;;.pirit of 
Panchayati Raj movement in the State. lhoush Gram Sabhas have 
been constituted for every village1 the gram sa.bha meetings are not 
convened regularly. It is also not mandatory on the part of the Gram 
Panchayats to implement the deciMOM of the Gram Sabha.. These 
unpedrrnents ~quired to be n!UlOved in order to strengthen the Gram 
Sabha. PRb in Andhr:11, Pradesh are not autonomous either functionally 
or imancially. Devolution of powers with regard to functiom and 
fi.nance$ are yet to be efferted. Although the State Finance Commission 
has submitt~d its report, its rernmmendations are yet to be 
implemented. Functional devolution of powers with regard to 29 items 
listed in the Xlth Schedule of the Constitution have not been attempted 
yet Out of the three tiers of panchayats, the panchayats at the district 
]evel only are strong and the other two levcls of panchayats are treated. 
as subordinate to the ZP and thus they are not independent. PR.ls 
have no role to pLa y either in planning or preparing budget. District 
Planning Committees (DPC) have not been constituted in A. P. ElectiDM 
to the panchayats in the scheduled V areas of the State have not been 
held. 

In A.P., DRD~ have not been merged with Zila Parish.ads. The 
budgets of PRis and Zila Parishads are allc,cated separate! y. The State 
Government &liould hold the elec-tion in time and also consider 
devolution of powers to the three leYel:, of panchayats. 

Anmachal Prndesh 

Panchayati Raj in Arunacha] rrade5h has its origins in the passage 
of the NEFA Pancha.yat Raj Rcguhi.tion Act of 1967. The first Election 
to the PRis was held during 1969. The Arunachal Pradesh PR Bill, 
1994 which was to repl.aC'e the 1967 Ad muld not be implemented as 
this Bill which was passed by the Legislative Assembly could not 
become an Act as it was reserved by the Governor of Arurnu:ha I 
Pradesh for the assent of the President of India who also did not give 
his as~t and the Bill was retum.ed lo the Legislative Assembly. The 
Anuuu;:ha.l Pradesh Legi5lative Assembly again passed the Bill in March, 
1997 and the Bill was agw -sent for the a5sent of the President of 
India in April 1997 which is still awaited. On September, 1997 on 
expiry of five yea!"$ of their elections, the Government of AnrnllC'hal 
Pradesh dissolved the Panchayats. Thus the eledions to PRis which 
were due in 1995--96 could not take place and the PRis are not in 
position in Arunachal Pradesh. The Mini..e;try of Rural Development 
has introduced the Constitution {86th Amendment) Act,. 1999 in the 
Rajya Sabha for amending Article 243-0 of the Constitution in order 
to exempt Arunachal Pradesh from. the requirenlent of providing for 
reservation of seats for scheduled castes in the panchayats. Pttsently 
thl! iaiiue is before the Parliamentary Standing Committee for Rural 
and Urban Deve]opment whkh is deliberating upon the ii;;LnJe. 
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Assam 

After the 73rd Amendment, the Assam Government enacted the 
Assam Panchayat Act, 1994 but panchayat elections have not been 
held so far (these are now scheduled for September/October, 2000). A 
State Finance Commission was set up but its recommendations have 
been partially accepted; District Planning Committees have not been 
constituted. As Panchayat Elections have not been held, there is no 
devolution of administrative and financial powers. Gram Panchayats 
may take up execution of small works financed by own resources. 

Bilinr 

The Bihar Panchayat Raj Act, 1993 came into effect on 23rd August, 
1993. However. Panchayat Elecbons have not been held so far, due to 
the SLP pending before the Hon'ble Supreme Court. 

NCT of Delhi 

It is understood that while the Panchayati Raj was earlier 
;uspended, the present Government are considering the revival of the 
Panchayats. 

Goo 

After its liberation in 1962, Coa had adopted a single-tier 
Panchayat1 Raj system and only Gram Panchayats were constituted. 
With the passage of lhe Goa Panchayat Raj Act, 1993 (which was 
passed on 9th July, 1994 and came into force w.e.f October, 26, 1995), 
a two-tier system has been introduced. 11,e election to the Gram 
Panchayats were held on 12.1.1997. Zila Panchayat elections were held 
on 6th February, 2000. The Stale Finance Commission report has not 
been received. There has been some degree of devolution to th!! PRis. 
Gram Panchayats can spend unlimited amounts, but estimates arc to 
be prepar!!d and technical sanction of U,c competent Technkal Officer 
is nccess11ry. 

G11jnrn/ 

Guj.ual Panchayals Act, 1993 was passed in 1993. State Election 
Commission has been set up and the first round of elections of gram 
panchayats were held in June, 1998, of Taluka Panchayat in January 
1996 and District Panchayat in June, 1996. 
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State finiill\Ce Commission was set up and it has submitted its 
report but the: report hM not been placed before the legislature yet. 

Jn Gujarat, Di.5trid Panchayats have been vested with powers and 
funetioru in relation to the 29 subjeds. ZHa Panchayat ha$ d~vo.lved ~ 
number of !i.mctions on the talub pa.ndtayat s.ucll as power to increase 
taJi::ation rates. The gram panchayat has powers to impo:;,e twenty 
different taxes and fees. No sanction is required for works from 
panchayats own hmda. Sanction is reqlli.red for works from the Stare 
g-,ants. However, thett are critical powe~ ~ control over the three 
tiers which are vesled with the St.ate Government through the 
Development Commi.ssi:cmer. Sarpanch cain be removed by District 
Development Officer and Gram PEKhayat can be dissolved by 
Development COIIUnissioner. The DRDA and the District Planning 
Board work dosefy w:ith the panc:ha.yat bodies but have not merged 
with them and are independent of them. ~ Planning Committees 
have not been constituted which .is. an Oltl.ission since DPC11 have been 
conferred constitutional statue; by the 74th Constitutional Amendment 
Act. 

Haryana 

The Haryana Panchayati Raj Act, 1994 was pused in 1994. Second 
round of Panchay at elections were held in March, 2000. 

The State Finance Commission has been constituted and it has 
submitted its report. The State Government is con!§idering the 
recom.menda.tioris. 

The State has delegil.ted supervision and monitoring of activities 
of 16 Departments to the PR.Is. However, it has beeil noticed that 
though local level functions of the Departments we.re transfem:d by 
the State Government to the PRis in 1995, the administrative and 
financial mnlml is still vested in the respective deparlment and only 
planning. monitoring: and supervisory powers have been given to the 
PRis. It has been provided in the Act that \U\le.ss otherwise provided, 
the Gram Panchayat, Pandlayat Sarniti and the Zila Parish.ad will be 
sut,ect to such authority and control u the Govemment m..ty prescribe. 
M~er. District Planning Committees have not been conatituted in 
three districts only. 
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TI,e State Government has retained several powers. It may suspend 
from office any chairman or vice-chairman or a member of the 
panchayat sam,ti against whom any criminal proceeding has been 
instituted. The Government may advise, supervise and coordinate the 
functions of the pnnchayat sam,ti~. Government may call for any 
ITTformation, statement or record from the sanuti. 

H111111chnl Pradesh 

The Himachal Pradesh Panchayati Raj Act, 1994 came into force 
on 23rd April, 1994 and has established a three-tier Panchayati RaJ 
system m the State. The State Finance Commission and the State 
Election Commission were constituted on 23rd April, 1994. Elections 
to the PR!s were held in December, 1995. The State Government have 
devolved powers, functions and responsibilities relating to 15 
departments in PRls on 3 1.7.1996. Functional control over village level 
functionaries have been given to the gram panchayats. 

The State I'inancc Commission was constituted in 1994 and 
subm itted its RC'pmt in 1997 which has been accepted by the 
Government District Planning Committees have not been constituted . 

Kama/aka 

The Karnataka Panchayati RaJ Act, 1993 came rnto force on May 
18, 1993. Panchayat elections have been held in February-March, 2000. 

The SFC was constituted in 1994 and it submHted its final report 
in 1996 and many of its recommendations have been accepted. 

DPCs have been set up in only 10 d1:,tncts itnd .ire being 
constituted in other remaining 17 districts. 

In Kamataka most of the powers arc with the zila panchayat 
followed by taluka panchayat and the gram panchayats. ZP is 
competent to dissolve gram panchayat on the recommendations of the 
taluka panchayat. There is no proviJiion in the Act with regard to 
suspension of Gram Sabha. State Government is the appellate authonty. 
The gram panchayat is concerned only with the part of the poverty 
alleviation programmes such as the identification of the beneficiaries. 
The taluka panchayat is concerned mainly with the poverty alleviation 
programmes, roads and women and child development. All the 
remaining subjects arc with the ZP e,-cepl public distribution system, 
rural electrification and rural housing. 
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Functional control over village level functionaries is not with the 
Gram Panchayat; VLWs, ANMs, f'atwaris, Anganwadi Seviw, and 
Primary School teachers a.re under the control oi Taluk Padtayats. The 
State Government has reserved considerable powen: of supervision., 
control, issue of direcl:i.ves and of supersession. 

Kemla 

Kerala Panchayat Raj Act of 1994 wu .macted on 23rd April, 1994. 
The Gram Panmayats in Kera,a had a strong financial base. Election 
to the panchayat!l were held in September, 1995. 

The recommendations of the State Finance Commis.sion have been 
accepted by the State Govenun.en.t in May, 199'7. 

The Government have transferred ~tim, msti.tutions, posts 
and schemes to the PRJ:51. 1he ~ilities and institutions listed in 
Append ices l, 11 and III of the KPRA, 1994 have been transfe~d to 
the gram panchayats w.ej. 2nd October, 1994. Along with the 
institutions, the assets, liabitities with posts etc. were transferred to 
PRls. Gram Pancllay ats can approve sc-hente$ of any amount subject to 
the availiwmty of fwl.ds. DRDAs and ZPs have merged. However, the 
Government has retained the power to suspend and supercede the 
PRis. 

Oist:rkt Planning Committees an: in pooition. The creation of three-
tier pan.chayati raj system in the State for the first time has brought 
into focus certain problems relating to inter-tier rel.atiom. PRls in Kera.la 
at all the three levels are independent of one another and the 
intermediate level panchayat and ~ district pandui.yat are newly 
created bodie!I. Gram Sabhas have been given due importance in Kerala. 

Madhya Pradesh Panchayat Raj. Adhlniyam. 1993 came in.tci foree 
on 25th January, 1994. Elections to gram panchayats, janpad pandtayats 
and zil~"!- pancha.yalS have been held in January, 2000. The report of the 
State Finance Cottunission has been received and accepted by the 
Government. 
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Gram Panchayats in Madhya Pradesh can approve schemes upto 
R~. 3.00 lakhs on gram sabha resolutions. Functional control over village 
level functionaries except patwari has been given to the Cram 
Panchayal. DRDAs and Ztla Parishads have been merged w.ej. 
2nd October, 1997. 

The functions of 23 departments have been transferred to the 
three-tier Panchayilti Raj system and the implementation or schemes. 
Projects and programmes have been placed under the functional control 
of the PRJs. Though the staff of these departments work under the 
functional control of the PRls they continue to be ~,ndcr the 
administrative co11trol of their respective line departments. 

In the absence of financial devolution that is, devolution of funds 
by various Departments like Agriculture, Education, Health and Family 
Wclfore, the elected representallve., Mc not m a position to play a 
MgnHicant role in the planning and implementation of the pmgra.mmes 
of these depdrtment.s. 

Despite decentralisation of power and functions, the State 
Government can still suspend or remove oHicc bearers of panchayab, 
to suspend the execution of panchayat resolutions and also to dissolve 
panchayats. Jn actual practice, gram sabha meetings are postponed for 
want of quorum on many occasions. The training of PRJ functionaries 
1s also not to the desirable extent. The district collector still holds 
sway over the administrahon and weids considerable power over the 
sectoral heads. 

Mallarnslll ra 

Consequent to the 73rd Constitution Amendment Act, 1992, the 
Maharashtra Legislature enacted Bombay Village Panchayat and 
Maharashtra Zilla Parishad and Panchayat Samitics Act, 1994 which 
came into force on April 24, 1994. This Act introduced a three-tier 
panchayati raj system in the State. Election of the panchayats were 
held in April-May, 1999. 

The constitution of the District Planning Committees are under 
consideration of the Government SFC had submitted its report to the 
Government on 31st January, 1997 but the report is still under scrutiny. 



 
 
 
 
 
 
 
 

In Mahara&htra, district bu been accepted u the W'lit of devolution 
of powem by making the panchayat samiti the executive um of the 
itila pu:uhad. As wguds devolution of p(IWe?S and nlllL'tiool, a number 
of district level ICMIMI have been l:rarlsfemd to the ZPs. Out of lhe 
29 subjeds to be tJ'ansierred to the panchayat& 3 subjeds have been. 
transferred fully and 11 subjects have been partly IEansfened whereas 
the State Govenunent has nitained 15 subjects. 

1he DRDA. mid ZDa Puilhllds haw not been mmget. DRDAs 
have 1IOt been p!amd under·ZP, e,ccept that the CEO of 2'.ila Parishad. 
Is Ile~ of DRDA alao. Sdll!lnes u.ndet DRDA am implmaented 
througb PS ad GPs. Gram SffR. i.8 appointed by the ZP.. State 
GovelllD'ent hu zetaintd 11w pow.- to dissolw the g.ran, pmdtayat. 
Collector can mspend Sa!pamch fl\ CMe of criminal cases. ZP i:an 
remove Sarpancll guilty of mi&c."onduct and negled of duty. Gram 
pinma.yat can approve schemes taken from ibl own resources onJy. 

Manipur 

The Government of Mani.pur enacted the M.mlipw' Panchayat Raj 
Act, 1994 which came into effect on 2.1.U994 extending to aU parts of 
the State barring the ue¥ to whidt Disbict Council Act, 19'/1. o, the 
Mani.puT Village Authoritiel in hill eireas Act 1956 wu applicable. The 
elections to the PRis were held towards the end of January, 1997. State 
Govemment constituted the State Finance Conunlssion in May, 1996. 
Senne powers IUld fundiorw have been transferred to the PR.ls but 
they ui _moally advi.scuy in nature and the real powers including 
~ontrol of finanda1 powers .remain with the bureaucracy and the State 
level executivea. At the grass root level the gram sa:bhH lack functional 
and fiNncial autonomy. 

OriuR 

The Government of OriiBa adopted the provisions. ~• the 
13rd Constitutional Amendment Act in 1994. Pat1chayat elections were 
held in 1997. 

A State finance Commission wa:, ,et up and its Rttommeridatiorls 
weie aoceptetl by the Government. 

As ni!ga,ds devolution of ffnandal and administrative powen to 
the PRJs, effective •• have not been tllbtl. by the Stale Govemmmt 
so £ar. Dwtrict Planning Committees have not been con.stituled. Gram 
Panc:ha.yats can a.ppr.we projeds upto R,;. 15,000/-. CPs have not been 
given functional oontml over 8w village lewl funclionaries. Power to 
suspend and diam.is& the gram panchayat rests- wilh the State 
Government. 
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Punjab 

The Goverrunent of Punjab enacted the Punpb Paru:hayati Raj Act, 
t 994 which ~ in forre on 21, April, 1994. 

Elections to the Gram Pancha.yats were hetd on June, 1998 and 
elections to Pandla.yat Samitis and the Zlla Parishads were held in 
September/October, 1995. State Finance Commission was set up in 
1994 and submitted its recommendations in 1995. The reconunendatiml.!I 
of SFC have been accepted. DRDAa ue hl.dl!pffldeat of the ZiJa 
Parisha.ds. As regard& devolution of powers, GP can approve .smernes 
uplo Rs. one lakh and in case of Unnat Gram Sdtemes it ~an approve 
schemes upto Ra. 5 lakhs. Functional control over the village level 
fWlctionarieS have not been given to the GPf. They can supervise the 
work of village lewl functionaries ilnd can report to the Government 
Department coru:emed. Director, PRI of th2 State Go\l'ertUl"l,e1\t can 
remove the Saipanch and the State Government ha11 retained the power 
to disso]ve the Gram Panchayats. 

District PJannil\g Committees have not been oonstituted.. 

Rajastlum 

The Rajasthan Panchayati Raj Adhiniymn'" 1994 w.u. enacted in 
1994. The state conducted elections to the three tier PRis in January. 
2000. 

State Fi.nance Commission was ~onstitu ted in April, 1994 and most 
of its recommendations were accepted by the State Govemment. 

There h..ls been partial de1mlution of power to the FRI$. Gram 
Panchayal:5 can take up pucca works upto Rs. one lakh without 
requiring any extem.al N.Clcti.on. A:, regards functional control, coritrol 
over VLW,. primary sdtool teachers ood hand pump IIWltries. Howeyer, 
the State Government hM the power to d.i.snw;a or suspend the gram 
panchayats. District Planning C onunittees have been fortned. 

Sikkim 

"The Sikkim. Panchayat Act, 1993 waa enacted in 1993 and it extends 
to the whole of SikJdrn except the areas whk:h may be declared a:;; or 
incl1..1ded in th.e Nagar Pandrnyat. First round of panchayat el«tioos 
were held on 18.2.1993. State Finaru:e ConunJssfon hillll been constituted 
but the repttrt has not been submitted so far. Distrkt Planning 
Committees have been constituted. State Government have devolved 
~ome ·po-wen; to the PJUs. Gram ranclta yats have furu::tiona.l control 
over the villag"' level functionaries. 
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Tamil Nadu 

'Ihe Tamil Na.du Panchayals Act wu enacted In 1994. The SEC 
conducted. elect::wns In October, 1996. Ne:xl electioN are due In October, 
2001. 

The report of lhe Sb.b! Fhw'tee Con:inili:sion ha& been received and 
its recom:mendalioru. have been tteeived 

nwt Gram Pandiaym ~ no external 8al'lction for !k!hemes/ 
works taJ,;,en from i~ own funds or surplus funds. GP has full powers 
for maintenmu:e- of vUlap mads, street lights, hand pumps &: power 
pmnps. Village Pand\ayat cart sand:i.on works upto Rs. one lat:.h and 
disbict panchayats can sai\d:ion schemes upto Rs. ten W:hs. Panchayait 
Unions can sanction scheme11 upto R.5. five l.akru. Village Panchay11t 
President& can ens~ consulting .engineers. Ju Mguds functioruu. 
controL GP haf, been given control over pandl.l.yat deb and MBistants 
only. State Goverrmumt Cllll dissolve gram paru:hayats. In Twnil Nndu,. 
DRDA has not merged with the district panc:hayat. 

Statll! . Government has transferred 26 fundions out of 29- to the 
k,ad bbi:tletl..: H011ftVel', Govemment orders have been issued in respect 
of a few selected !lub;ects only. 

The Tr!pura Panchayats Act, 1993 came into forct! on 16th 
November, 1993. It established a three-tier structure in the Sta.le. 
Elections to all thfi! three-tiers of the panchayatll were held in 
July 16, 1999. 

Gram PMclvayats in Tripura ue ~mpetent to i!;sue ~i.c-al 
sanction for works of cash equivalent of 200 man•days and of 
750 man-days in the case of labour intw:tsive works.. However. GPs 
have no control over village level functionaries. State Covemm.ent has 
the power to 5w,pend/ dismiss gram panchayats. 

Report of the State Finance Com.mission bu ~ ~ved and 
the State Government ha.s accepted the recommend11tiow. with i:ertwil 
modifications. 
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The Uttar Pradesh .Paru:hayat {Amendment) Ad.. l!m was passed 
in 1994. The rules and .mgulations ftg&lding the constitution and 
functioning of Pancha.yalS were modified and amerided within lhe 
broad gui.de1ine!I prescribed in tlu! 73rd Constitutional amendment Act, 
1992. It introduced a three-tier pancltayati raj 11tn1cbln! comprising of 
Gram panchayat. IOletra panch.a.yat and Zila panma.yat. A separate 
Election Commia&wa was HI: up for conducting eled:l.ons and panchayat 
elections of all the three tienl of h pimchayats in U .P. WGI! held in 
early 1995. SKond raund of elections ue being held in Uttar Pradnh 
presen.Uy. 

In Utta.r Prad.e11h, SFC report has been ret"eived And. it11 
n!COmmffldalions have helm accepted by the Stab!! Gov~. 

In Uttar Pradesh Gram Pmchayats have been gjve:n 'fumti.onal 
,:xintrol over the village level ~ti.on!U'ia, but have ·no administrative 
control over them. The Collector can remove the Gl'IID'I. Pradhan and 
the State Ciovemment can dissol'lfe the gram panchayats. 

The Govenu:nai.t of UP hu devoJvEd some powers and functions 
to the PRls. 'Jhough ~ h•vc nol been. eAigJted specifk roles Jn the 
fields of agricultuie. minor irrigation or poverty alle\lia.tion programmes. 
the other two tie:rs have been given 5upervisory roles in all the 
29 subjects through executive orders. Pinancial allocation to different 
departments along with transfer of staff is yet to take place. Power of 
financial sanction and other controls stiU vests with the Govnrunmt 
officials. 

Wnt 8l'ngal 

Village panchayats were constituted in the State of West Bengal in 
early fifties when the West Bengal Panchayal Act, 1957 was enacted 
which iAtrodUCE!d a two-tier ey11te01 of gram ptmd.,.ayats and ancltal 
panchayat11 in the State. Later im West Bengal Zila Parishad Act 1963 
was enacted which. provided for anchalik panchayats at the block level 
and the zda parishadt- at the district leveJ. Thus West Beng,1] had a 
four-tier PRI structure. 1he West Bengal Panchayat Act, 1973 was 
enacted displaeing the two Acts mentioned above and replacing it 
with a thrtt·tier struc:ture with gram panchayat. pmchayat samiti. and 
the zila pariehad. This Act was amended several l::ime& including in 
1997 when it was amended so u to conform to the provisions of the 
73rd Con~titutional Amendment Act, 1992. 



 

Panchayat election,; were held in 1993 which was prior to the 
enactment of the 73rd Constitutional Amendment Ad, 1992. La~t 
electiom were held in May, 1998- Next e~ON ate due in the ye<1.r 
2(03. 

1n West Bengal, Gram Panchayats have considerable powers to 
approve schemes. Functional control o\•er field lev~! staff iB with the 
panchayat bodies. The relationship betwttn the panchayat functiorn1.rie,; 
wid the bureauc:rocy is very sensitive. Departments have not been 
placed under the panc:hayats. Ho~r. the officials are members of 
the standing committees of the Zila Pa.ris.hads and panch.ayat samittes. 
At the district kvcl, Sal)hadh.ipati of the Zila Parish.ad he.a.ds the 
coordination committees of the various departments. But the officialfi 
are not responsible to the panchayats and the line departments are 
controlled by their department ht-ads. Stale Govemm~t has devolved 
fund:ion~ of 16 departments on the PRI.s. These functioru fa!! und~r 
three categories: obligatory, discretionary and assigned. However, the 
State Government have not tranderred aU the 29 items of the 
XI fdledule to the PRls ru. intended under Article 243-G of the 
Constitution of India. Moreo\•er, financial reso~s have not been 
provided. The internal resource generation of the panc:hayats i;. very 
poor and they have to depend on grants. The expenditure on the 
salary etc. is borne by the State Government. 

The State F~ Commission was appointed in 1994. Though the 
recommendations of the Commission was accepted by the State 
Government in 1996, none of these recommendations have ~n 
impl.emmted so nu. 

District Plaruting Committees have been constituted. in 17 districts. 
Ho~ver, the attempt towards decentralised planning has not been 
very successful. The allocation for the departmental schemes being 
fixed the panchayat:s have little manoeuverability and moreover united 
funds are not provided lo the panchayats forcing the PRh to remain 
contented with being a part of the delivery sys.tern of the State 
Govemment. 
Union Territorits 

A&N /slmd 

Panchayat Elections havt> been held in September, 1995. Ne;,:;t 
elections ill~ du~ m ~t~, 2000. District Planning Committees 
have been constituted. The ~Ott of the State Finance Commission 
has been received and is under examination of the Ministry ot Home 
Affairs. The Govemment have taken iome steps to devolve 
a.dl'Qjni$trative and financial powers tQ the PRb:. The GP has power to 
sanction schemes worth h sixty thomand. Some functional control 
over th~ viUage level furu:tionaries hWi hem given to the GP. 
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Chandigarh 

While Panchayat elections have been held, DPCs have not so far 
been constituted. 

Dadra and Nagar Haveli 
, •' I, 

Panchayat elections have been held in November, l995. DP~ have 
been constituted. The report of. the State Finance Com.mission :is 
pending with the Mhmtry of, Home Affairs. ,The Government has taken 
some··steps to devolve administrative and·financial powers to the PRis. 
The local · adininisttilttol\ ·has·· issued ,nbtification devolving 29 functiorts 
to the PRls. · 

Daman & Diu 

Panchayat elections have been held in Septem~, ·1995 and wi1t be 
due in September, 2000. DPCs have not been. tonsYifuted. Village level 
functionaries have been directed to work under. fOntrol qf the Village 
Panchayat. Their salaries are paid by the. (:;ove~t. Gram Pancru,yats 
have no power· to approy~, .apy sch~ .(~e approval of Bop .~ 
required). 

Lakshadweep 

Panchayat elections have been held (next electfort Would be due in 
December, 2003). DPCs have not yet been· comtittJ.led. Gram Panchayats 
have no power to approve sch$es and have· ·not been accorded 
functional control over village level fun:ctiortaries. 

NCT of Delhi 

The 73rd Constitutional Amendment Act not applicable to· the NCT 
of Delhi. 

Pondicherry 
.. :• •' 

Panchayat elections are yet to·be held.in Pondicheny (Writ P~ 
are pending in· the Hon'ble High Court at Chennai). 

Conclusion-Broad issues for consideffation 
.... 
An analysis:of the·functioning of Panchayati Raj Institutions in the 

country brings out the following issues: · 

_J' 
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L There has been :some resistance to devolution of powers and 
functions lo the Pancha.yati Raj Instituhom. lhere is often reluctaru:e 
to relinquish control over the deve]opment schemes and allocated funds. 
Some States have (wrongly) visualised the 3-tier system. as a hieramicaJ 
sttucture-subordinatlng Grnm Panchayats to the other two tiers. The 
Zila Parishad$ wou!d also like to retam control over the lower levels 
of PRls. 

2. The Pfsbi.ct Planning Committees have not been constituted 
thus. defeating lhe concept of decentralised planning. 

3. The Gram Sabhas have yet to be accorded due :status. While the 
State Acts have provided Jw . the Gram Sabhas, their hmcti.oru, and 
authority have not been spelt out. Gram Sabha meetings have often 
been conducted without Nqllisi~ fiUotum. Absence of women folk in 
these meetinga, small participation of weak.er sections of the rommunity 
and the domination of the influential sections ~ iu:eu, of concern. 
While 33.3 percent ~rva.tion of women in PRh (at all leveb ol three 
tiers} has strengthened the numeric:a] number, in actual practice 
participation is limited. Defictenctes aJro noticed in the nature and 
extent of participation of the elected representatives of the reserved 
ca.tegorie,. 
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APPENDIX Ill 
(Vidfl! Par• 4 ol the ~udiun) 

ANALYSls op nm ACI'ION TAKEN sv THE GOVERNMENT ON 
THE ROCOMMHNDATIONS CONTAINED IN 1HB THIKl'EEN1H 

REPORT Of THB STANDING COMMlTIEE ON URBAN AND 
RURAL DBVBLOPMENT (lffll LOK SABHA) 

I. Total nwnber of R.1Comm.endalions 37 

n. beommen.dations that have been acrepted 20 
by the GCWl!ll'U:nftlt 
(Pan Nos. 2.'l, 2.11, 2.12, 2.17, :UO, 3.19~ 3.a; 
3.29, 3.41, 3.42, 3.47, 4.9, 4.10; 5.5, 5.1S, 5.19'." 5.20, 
5.21, 5.Z6 and 5.27) .·, 
Pemmtap to lhe. tola1 ~atiDnll ·. ' (54.oe,c.) 

. . ···: .. f, .·. . .... :, 

ID. Ra::onunerld~ whkh thJ ~ do not " 3 
deam 1p ~ in villw. o1 the Goverrunen.r• 
replia 
(Para Nos. 2.19, 2.22 and 4.17) 
Pen:entap lo total recommendations {8.10%) 

rv. Recommendations. in respect of wlucli .replies of 10 
the Government have not been •cepte,d by the 
Committee 
(Par• Nos. 2.3, .3.tl, 3.15, 3.18, 3.30, 3.48, 3.st, 
3.57. 4.13 and 5.29) 
Pen:entage to total ft!lt'Olllll'lfdali.oru (27.02%) 

V. Reoommendati.ons in rapec:t of whidl final 4 
I1!pliea of the Gwemment are still awaited 
(Pua Nos. 2.14, 2.16, 3.40 and 5.7) 

(10.82%) J Peft.'entage to total recommendations 
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